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12,10.2009 	O.A.No.1 of 2004 was disposed of on 20th 

ay 2009 by a Division Bench consisting of 

Fonble Mr. Manoranjan Mohanty, Vice 

Chairman of CAT/Guwahati Bench and Hon'ble 

Ir.N.D.Dayal, Member (A) of CAT/PB. 

By way 	of filing the present Review 

pplication No. 3 of 2009, the Respondents have 

ught review of the aforesaid order dated 

0.05.2009. 

• 	The aforesaid order dated 20.05.2009 was 

rawn by Hon'ble N.D.Dayal, Member(A) and, in 

ie said premises, records (of this R.A. and 

)flflected 0. A. No. 1 of 2004) be sent to Honbie 

r.N.D.Dayal, Member(A) of Principal Bench of 

Tribunal. 

Applicants are directed to serve a copy of 

R.A. No.3 of 2009 on Mrs. U. Dutta, learned 

nsel for the Original Applicant by 16th of 

)ber 2009. 

Send copies of this order to the Applicant 

the Respondents in the address given in the 

P.. 

.w 	 lA4 

(M.lturv,  
Member (A) 

/h 

ri 

(M.R.lant 
Vice-Chairman 
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JABALPUR BENCH, JABALPUR 	 GRAM 	: CENTADTRIB 

B PP 2009 

jncnTheRegistrar, 
TFO ç4) Ce4al Administrative Tribunal, 

-_-- - —wahati Bench, 
Rajgarh Road, Bhangagarh, 
Guwahati-781 005 
Tel Nos. 0361-2529294 & 2529148 

• 	1ui, isilfd 
(u.) - 482001 

Jabalpur, November 30. 2009 

Ref. RA No.03/2009 in OA-0 1/2004 of Guwahati Bench. 

Sir,  

I have been directed to return herewith Part 'A' tiles of 

Review Application No.03/2009 and OA No0 1/2004 of CAT 

Guwahati Bench, along with the order passed in said RA, duly 

signed by Hon'bie Vice Chiirman & Hon'ble Admiriitrative 

Member. 

Yours faithfully, 
(Ends: As above) 	 4,2 

- 	 (RK.Vishwakarma) 
PS to Hon'ble Vice Chainnan 

Copy to PS to Hon'ble Shri N.D.Dayai, AM Central 
Administrative Tribunal, Principal Bench, 61135 Copernicus 
Marg, New Delhi-i 10 001, • for information wit. her letter 
no.CATfRA3/09/M(A)2009 dated 29.10.2009. 
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No.63/2001Judf 2() 	 20.10.2009 

To 
The Principal Registrar 
Central Mmin4strntjve Tribunal 
61/35, Coperuicus Lane 
New Delhi- 110001. 

Sub; R.A. No. 3/2009 (O.A. 1 of 2004) 
(Union of India & Ors. -Vs- P.K. Biswas & Ors.) cittulation - rcg. 

Sir, 
I am directed to forward herewith a copy of the order dated 

12.10.2009 passed in R.A. 3 of 2009 arising otit burn the Judgnent and 
order dnted 20.05.2009 psed in O.A. I of 2001 by the Hon'ble Mr. M.R. 
Mohanty, Vice-Chairmar. and Hon'ble M. N.D. Dayal, Member (A). The 
aforesaid order dated 20.05.2009 was drawn by Honl,le Mr. N.D. Dayal, 
Member (A). 

You are therefore, requested to kindly placed the matter before the 
Hon'ble Mr, N.D. Dayal, Member (A) for perusal an order and return the 
same after obtEdnkig comments thereon. The Ho&ble Mr. M. R. Mohanty, 
Vice-Cbninnrn has 1reMy been tnrnsferred to 1Thhalpnr Bench hence 
the matt*r may be send to the Jabalpur Bench at the earliest as possible. 

Yours Faithfully, 

Enclo: As above. 

(J.N. SHARMA) 
DEPUTY REGISTRAR 
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IN THE CENTRAL ADMINISTRATJVE TRIBUNAL 
GUWAHATI BENCH 

1fzi 
Centra' AdminLstrative Tribunal 

2 JUL 2009 

ftn4d 
uwahati Bench 

Review Application No. 3 of 2009 

Arising out of O.A.. NO.01/2004 

IN THE MA'ITER OF: 

to  J 

V 

	

q)P( Ø  
I1 

1.Union of India represented by 
The Secretary, Ministry of Defence, 
New Delhi 

2.The Controller General of Defence 
Accounts, R. K. Puram, West Block-V 
New Delhi-66. 
3.The Principal Controller of Defence 
Accounts (Air Force), 107 Rajpur Road, 
Dehmdun. 
4. Controlier of Defence Accounts, 
Udayan Vihar, Narengi, Guwahati- 171 
5.The Director (Establishmeni) 
Depth of Personal &Training, 
Govt of india, 
Ministry of Personnel, Public Grievances & 
Pensions, New Delhi. 

Petitioner/ Respondents 

-Vs- 
1.Shri Pulak Kr Biswas 
0/0 Local Audit O1er (LAO) 
Air Force, Shillong 
2.Shri Himadri Bhattachai)ee 
O/OthePAO(ORS) 
Assam Regimental Centit,Shillong-7 
3.RMiima Kharfittai 
0/0 the PAO (ORS) 
58 GTC, Shillonmg-7. 
4.Smt Utpala Pramanik 
0/0 the PAO (ORS) 
58 GTC, Sbillong-7 
5.Mrs Sanghamitm Das Choudhuiy 
0/o the CDA Guwahati 
Udayan Vihar, Narengi 
Guwahati, PIN 781026. 

Mrs Anita Das, 
0/0 the PAO (ORS) 
58 GTC, Shiflong-7 

Mrs Maya Sèn, 
0/0 the ALAO, 
Supply Depot, Silchar 

Opposite/Applicant 
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-AND- 

IN THE MATFER OF 

Oi 

I 

Centrai Admirnstmttve Thbunc 

'2 JUL 2009 

1TTt fid 
Tvv"u oahati Bench 

An application under Section 22(3)(4 of 

the Central Administrative Tribunal Act, 

1985 and Rule 17 of the Central 

Administrative Tribunal (Procedure) Rules, 

1987 for Review of the order dated 20.5.09 

passed in O.A.01/2004 by the Hon'ble 

Tribumil. 

The application of the above named petitioner/Respondents 

Most respectfully sheweth: 

That the applicant craves to state that the Defence Accounts 

Department, headed by the Controller General of Defence Accounts, is a 

department under Ministiy of Defence, Government of India. The 

respondents in the instant review application are employees of the 

Defence Accounts Department working as Senior Auditors. The 

instructions issued in relation to pay and allowances, promotion etc. by 

the Department of Personnel and Training, Govt. of India are applicable 

to the employees of the applicant's organisation. 

That the fifth Central Pay Commission in its report has made 

certain recommendations relating to the Assured Career Progression 

(ACP) Scheme for the Central Government Civilian employees in all 

Miniistries/ Department. 

The applicant granted benefit under Assured Career 

Progression (ACE') Scheme to its employees as per Condition-6 of 

Annexure-1 to DOFF's OM No.35034/ 1/97-Estt (D) dated 09.08.1999 

and the para 16 of clarifications issued by DON' vide O.M.No.F.No. 

35034/ 1/97-Estt. (D) (Vol-IV) dated 10.02.2000. 



3 	 47 

Copy of DOPT O.M. dated 09.08.1999 is annexed herewi 

as Annexure A and copy of the DOPT O.M. dated 10.02.2000 

is annexed herewith as Annexure B. 

	

4. 	That challenging the decision of the Department, the 

respondent filed an Original Application 01/2004 before Hon'ble CAT 

Bench Guwahati. Hon'ble Tribnmil vide its order dated 20.05.2009 

directed the applicant of the instant Review Application to consider th e  

prayer, of the respondent and grant the benefit under ACP Scheme. The 

judgment of the Hon'ble Tribunal is based on the clarification No. (xix) of 

the main feature of the Assured Career Progression Scheme annexed at 

Page 29 of the O.A which is not a part of any of the Office Memorandum 

issued by the DOFf' and the same is, in fact a self drafted suminaiy of 

features of the scheme prepared by the respondents. 

Centra' AdministrMye Tdbunat 	
Original Application No.1/2004 submitted by the respondent 

	

2 JUL 2009 
	is annexed herewith as Annexure-C and the order of .  the 

	

uwahati Bench 
	 Hon'ble Tribunal dated 20.05.2009 in O.A.01/2004 is 

annexed herewith as AnnexureD. 

	

5.. 	That para 16 of DOPT OM No. F.No.35034/ 1/97-Estt dated 

10.02.2000 clearly stipulates that as per the scheme (Condition 6) all 

promotion norms to be fulfilied for upradation under the scheme. As 

such, no upgradation shall be allowed if an employee fails to qualify 

I 	 departmental/skill test prescribed for the pu±pose of regular promotion. 

6. Accordingly, our department granted the pay scale of 

Rs.6500-10500/- to the individuals having basicpay of Rs.5500-9000/-

after qualilying the departmental test ie SAS (Subordinate Accounts 

Service)Part-I or Supervisoiy Accounts Exminstion. 

7. 	That this petition has been made bona fide and for proper 

adjudication of the matter. 



'I 
	 ri 

8. 	That if the Hon'ble Tribunal does not consider this 

application and recalls the order dated 20.5.2009, the petitioners would 

suffer irreparable loss and injuries which may amount to miscarriage of 

justice. 

• 	 in the premises aforesaid, it is therefore, 

prayed that your Lordship would be pleased to 

issue notice to the Opposite parties, call for the 

vrrctifui 
Centrai Admin1stn%ve TW )urwi 	records and after heanng the parties and 

2 JUL 20 	) 	
perusing the records, may further be pleased to 

recall the order dated 20.05.2009 passed in 

uwahati 
Bench  O.a0 1/2004 and fix the matter for hearing and 

may pass such further or other order/s that 

your Lordship may deem fit and pmper. 

-AND- 

For this act of kindness your petitioner shall ever pray. 

1 
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AFFIDAVIT 

I Shri ...... T.. .Kal21. &"  ............................ aged about. 2.9 

	

years son of 	 ............... at present working as 

&c 

	

•..ft 	. . at.. . . . 	... 	. . 	 .......................  
who is one of the applicant in the present review application and 

hence competent to sign this Affidavit do hereby solemnly affirm and 

state that the statements made in Paragraphs 1, 21  / C, , 

are true to my knowledge and belied, those made in paragraph 

% being matter of records, are true to my information 

derived therefrom and the rest are my humble submission before this 

Hon'ble TribunaL I have not suppressed any material fact. 

And I sign this affidavit on this 	day of July, 2009 

at ..O 

rai Mm strUY T4t& 

2 JULO 

TE cP 	 fl
uwahEtti f3ench 

. q ff 
Miq 

•*T1. 
T. Kabiln, bAS 
A*stt. Contr.Iler 

Officw.of the COA, Guw.hatI 
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MQIIMMEIATE 

No.303/i/97-Estt(D)  
Qoverninent of India 

Ministry of Personnel, Public Grievances andPensions 
Depaitmeni of Personnel and TraIning 

• 	fl . 	. 	.. 	North Ulock,;w Delhi 110001 
:• 	 '. 	. 	August .9' 1999 

QFFM  X:  ME.M ORA LIM • 	 . 	,.,.,. 	
:.  

Subject:. THE A$SUREb CAREER PROGRESSION.CHEME FOR 
THE CEN1ThL GOVERNMENT CIVILIAN EMPLOYEES 

I 	••I 

Fifth Central Pay Commission hr Its Report has made certain recommendations 
re sting to the As'qurcd Career Progreksion (ACP) Scheme for the Central Government civilian 

-ciployces in all Ministries/Departments The ACP Scheme needs to be viewed as a 'Safety Net' 
to dealwitJi the problem of genuine stagnation and hardship fated by the employees due to lack 
Of adequate: ptornotional avenues. Accordingly, afte; careful conslderatioii it has been decided 
by the Government to lntrt ,4uce the ACP Scheme recommended by the Fifth Central Pay 
Commission with certain modificaulons as indicated hereunder:- '.. :. 

..'. 	••• i: 	'' 	. 	. 	. 	... 	. 	. 	...., 	-,. 	.-• 	. 	:'.. 

2 	ROiJI' 'A' CENTRAL SERVIC1 
.21 'ln respect of Group 'A' Central services (TechnicallNon-Tecbmcal), no financial 
•upgradation under the Scheme is being proposed 'for the reason.thatpromotion in their case must 
• be earned. Hence, it has been decided that there éhall be no benefits under. the ACP Scheme for 
Oioup . 'A' Central services (tcclrnicah/Non-Technical). Cadre Controlling Authorities in their 
case would, however, continue to improve the promotion prospects in organisations/cadres on 
functionalgrounds by way of organisational study, cadre review, otc as per prescribed norms. 

3GR0UP 'B', 'C' AND 'D' SEW(ICEWPOS AND ISOLAThD 
POSTS1N G?OU.P A'. 'WI 'CAND 'D' CATEGORIES 

3.1 	' Wh1le In respect of these categories also promotion shall continue to be duly earned, it is 
proposed to adopt the ACP Scheme an a modified form to mitigate hardship in cases of acute 
stagnation either in a cadre o In an isolated post Keeping In view all relevan(factors, it has, 
therefore. been decued to grant two financial ungradatkgj tas recommended by the Fifth 
Central Pay Commission and also an accordance with the Agreed Settlement dated September 11, 
1997 (in. relation to Group 'C' and 'D' employees) entered Into with the Staff Side of the 
Nation I ouncil (JCM)] under the ACP Schpme to Group 'B', 'C' and 'D' employees on 
completion of qrA and 24 yeaj (subject to condition no 4 in Atuiexure -!) of regular service 
respectiely. '' Isolated . posts in Group 'A', 'B', 'C' and 'D' categories, which have no 
promotional avenues shall also qualify for similar benefits on the pattern indicatcd above. 
Certain categories of employees such as casual employees (including those withtenWorary 
tntus), ad-hoc and contract employecs shall not qualify for benefits under the.aforcsáid Scheme. 

Grant of financial upgradaiions. under the ACP Scheme shall,, however, be ;ubjcct to the 
condtkns cyntioned in *lU •• :. . 

t I fl 1.

/ 

 '1 f'). 	 . . 	I 	H13iT  
1/, 	(P••"r 	 Centrai Administrative Tribunal 
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- 	 • 	
Guwahati Bench 



itilarService for the purpose of the ACP Seheme shall be interpreted to mean the 

j
A 10, !lAy service counted for iegular prOmOtiOn In ternis :qf rlevant Rccruttnidnt/Servlce Rules. 

Inttoduction of the •ACP Scheme should, however, in no case affect the normal (regular) 
I 	jiômot19naL avenues available on the basis of vacancies. Attempts needed to improve prothotion 

fftørospccLsin org flisations/cadres on functional grounds by way of organisatiohal ;tudy, cadre 

I fevlews,,otc as per prescribed uonris should notbe given up on the ground that the ACP Scheme 

4ttas 
 int been roduced. .. . .

.. .... . . .. .; .... 

5 	Vacancy baSed regular prornoliorLs, as distinct from financial upgradatioi under the ACP 

f 	Scheme, shall continue to be granted after due screening by a regular. Departmental Promotion 
.: 	flUllittee as per relevant rules/guidelines. 	. 	. ... . S . 

P.  

6 1 	A departmental Scrrenutgimi eçshallbe constituted for thepurpose of processing 
the (ases for grant of benefild under the AG' Scheme 

61 The csuijtnosfflw of the Screening Committee shall be the same as that of the DPC 
prescribed under the relevant Recruitniniit/Service Rules . for :  tegular., pwmøtlon to . the higher 
• grade to which financial upgrdation Is to be grantCd. PQwó'iei;i cases where DPC as per 

61 rescribed rules Is headed by the Chairman/Member of the Screening Committee 
u'nder the ACP Scheme shall, instead, be headed by the Secretary ot4Icer of equivalent rank 
of the concerned MmistryIDpaitment In respect of Isolated posIstht compo5ltlon of the 

• Screening Committee (with modification as noted above, If required) shell be the same as that of 
the DFC for promotion to analogous grade in that Mmzstry/Deparlmelit 

6 3 	In order to prevent operation of the ACP Scheme from resuttingInlo undue qirain on the 
administrative machinery, the Screening Committee shall.foIlöw 8 thyw-ichedute and meet twice 
In.  aflnancial year - preferably in the st wecic of JIMuaI' and 1UIy far V31IC processing of 
the cases Accordingly, cases maturing during the fIrst-hall (April-September) of a particular 
financIal year for grant of benefiL under the ACP Scheme shall be taken up for consideration by 
the Screening Committee meeting in }lbe first week of'Jauao ot the previOiaS Thanc1al year.  
Similarly, the Screening Committee meeting In the first week of July of any rmanial year shall 

•:poccss the casCs:that wouldbc :maturing (Qcto..er-March) of the.same 
financial yoar For example, the Screening Committee mctipg jjjbe, first week of lanuary, 
1999 'odld process the cases that would atlain maturity during ltp.per 1od April 1, 1999 to 
September 30, 1999 and the Screening Committee meeting in the first week o July, 1999 would 
process the cases that would mature during the perIod Octob er 1, 1999 to March 31, 2000 

6 4 
	To make the Schomr opratlonal, the Cadre Controlling Authorities slalI constitute the 

first Screening Committee of the current fllianclal year within a month froxl thr date of issue 
of thesó instructions to consider the caits that have already matutedór would be maturing upc 

• March 31, 200() for grant of benefits under the ACP Scheme. The next Screening Committee 
• shall he consituIed as per the time-schedule suggested above. •• . . • 

t4i I 

JjJL2OQ9 

TW 
r 

3uwahati Bench 

" I  
k tf I 



LflltrieSIDepartinenis are advised to explore,the possibility of effectiug savings.so  as. 
se the additional financial commitment that Introduction, of the ACP Scheme may.  

LACP Scheme shall become operational. from the date of Issue of this Office 

1. •  
so fax as persons serving In the Indian Audit and Accounts Departments are 

j!onerned, these orders issue after consultation with the Comptroller and Auditor. Geiieral of 
J:lfldjá 

1 f."L 10. 	Fifth Central Pay Conunissicin in paragraph 5215 of its Report has ilso separately 
tl "recoMpiended a "Dynamic Assured Career Progression Mechathmi" for dlfferçnt streams of 

dodôrs k has been decided that the said recommendation may be consjdered sçparately by the 
tadmlpstVatLve Ministry concerned in consultation with the Departhient of Personnel and 
i'raining and the Department of Espendituru 

ii 	Auy interpretation/clanficatton of dbubf as to the scope and meaning of the provisions of 
the ACP Schemeshati be given by the Dtpartment of Personnel and Trainjnp (Eatablishment-D) 

,12 	Au wistnesfDepartments may give wide circulation to these Instructions for guidance 
of all doncerned and also take Immediate steps to implement the Scheme keeping In view the 
groundsituatton obtaining In seriices/cadres/ posts within their administrative jurisdiction, 

13. 	Hlndiversion would follow. 	 S 

' 	(KK. 
- 	 birector(Estoblishment) 

To 

1 	4t Ministries/Departments of the Government of India, 	r 	 '1 
2 	'Pridt's Secretariat/Vice Fresidefit's Secretariat/Prime diAlstet'sOlTIc.e/ 

Supreme Court/Ra;ya Sabba Secretariat/Lok Sabha Seretarit/CabInptStcretariat/ 
¶UPS C/C VC/C&AG/Central Adrnw sththve:Tribunai(Ptlncipdl Bonch) New Delhi 

3 ' A11 itiächedfsubordinate offices of the Ministry of Personnel, Public 
Grievance and Pensions  

Al Conmnssion for Minorities 
- Secretary, ationa1 Comrntssion for Scheduled Castes/Scheduled Tribes 

etary, Staff Side, National Council (JCM),  13-C, Ferozcshah Road, New Delhi 
l Staff Side Members. of the National Council (JCM) 

8.1 	Establishment (1)) Section - 	 : 

	

F7COrltr a l mn1sti1th,eTñb4rnaI

JPL2QO9 

	
•.. 

qi LI izrfr 
• 	uwahati Bench 
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17 : 
Q1DI!R THE ACP SCHEME 

J The ACP Scheme envisages merely placement m the higher pay-scale/grant uf financial 
benefits (thtough financial .upgradation) only to the Government servant concefticd on personal' 
basis' and shall, therefore, neither amount to functional/reguLar promotion nor would require 
catton of new posts for the purpose; 

;.. 

	

2. 	The highest pay-calc upto which the financial upgradation under the Scheme shall be 
available will be 1R.s.14,300-18,300. Beyond this level, tbere,shalt be no finaücial upgradition 
aUd higher posts shall be filled strictly on vacancy based promotions; 

	

.31• 	The financial benefits under the ACF Scheme shall be' granted frozn the date of 
cOmpletion of the eligibility period prescribed under the ACP Scheme or from the date of 
issue of these instructions whichever is later; 

	

1:4

4. 	The first' frnancial upgradation' under thb ACP Scheme Shall be allowed alter 12 years 
of regular service and the second,upgradatlon after 12 ydars of regular service from' the date of 
the first financial upgradatioti.subieCt to fulfillment of precribcd .ccmditlons. In other words, if 
the first upgradatioii gets postponed on accOuflt of the employee not found fit' or due to 

- dejfartinental proceedings, etc this would have consequential effect on the second upgradation 
which would also get deferred accordingly, 

.1 Two financial upgradataons under the CP Schene in the etue OoVernmeflt service 
career of an employee shall be counted against regular 

promotions (meluduig In-situ promotion 

and fast-track promotion availed thxougli limited departmental oompctitiVe examination) availed 
from the grade in which an employee was appoiOted as a'direct,rcrUiL shall mean thU_Q. 

-. . 	 ,hol1 h flVRRRbLC mdv If no regular promOtt2i)! 
financial upgradations unUex ttie ji&,r wu' 	 --- - - , 	 - 

dunn th rescri e periods 12 and 	years have been availed by an employee, if an 

employee' 'has already got .  one' regu ar promoUOfl e s 

upgradatiofl only on completion 
of 24 years of regular service under the ACP Scheme. In case 

'two prior promotions on regiilar..hasiS have already been received by an employee, no benefit 

under the ACP Schemn" shalt accrue to him; 

5 2 Residency periods (regular service) fo grant of benefits under the ACP Scheme shall be 
counted,froifl the grade in which an employee was appointed as a dIrect recruit; 

• 6. ' ,' Fulfillment, of normal promotion' norms (bench-maik,' depar ental examinatkn, 

sei,iohtycum-filnesS in the case of Group 'D' employeeS, etc) for grant of financial 

• 	upgradatior'S, performance of such duties as are entrusted to'the" employees together with 

•c'Cçfl 	vt4 	
IQPi, financial upgradations as.përsOilaI to the incumbent for the stated 1" . . Purposes and restriction of the ACP Scheme for financial and certain other 

benefits (House 

Building Advance, allotment oi Government' accommodation," advances, ete) only without 
conferring any privitegets. related to higher status (e.g. invitation to 'ceremonial functions, 
deputation to higher posts, etc) shall be ensured fOr grant of benefits under the ACP Scheme; 

TrrrfE 	L 
V 

n 

j. 	
2JUL 2009 

•  h uwahat 	n €  
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S 	•• 	 . 	.. 	S  
p1naucia1' u gradation under the Scheme Shall be given to the nezt hiher grade in 

&oxdance with the existwg hierarchy in a cadre/category of, posts  without creating new posts 
inc purpose However, in, case of Isolated posts in the bscnce of defined hierarchical 

gdes, financial upgradation shall be given by, the Mlnlslries/Departinents concerned in the 
iediately next higher (1andardicomupju) pay-scales as indicated.Iñ An±zexure-II which is in 
p1ng with Part-A Of the First Schedule annexed to the NOtification dated September 30, 1997 
the Mmistxy of Finance (Dq,arlment of E*4dit0Jre)G For iflstance, incwnbents of isolated 

jposts in the pay-scale S-4, as indicated In Anncxure1L will be:clLgLble for the proposed two. 
financial upgradations only to the pay-scales S-5 and S-6. Financial upgradation on a dynamic 

. :basls (i.e. without . having à create p0818 in. the. relevant scales of pay) has been 
recommended by theFifth Central Pay Commission only for the• Incumbents of isolated posts 
s'bach have no avenues of promotion at all. Since financial upgradatlons under the Scheme 
siall be personal to the incumbent of the Isolated post; thesaine shall be Tilled at its original 
ire! (pay-scale) when vacated. Posts which are part of a well.deflned cade shallnot qualify for 
The. AC? Scheme on 1 d.ynamic' basis. mc AC? benefliS in their case sba'l be granted 
conformmgto the existing hierarchical structure only; . S.  

L 

8 	The financial 'upgradation under the AC? Scheme shall be purely personal to the 
employee and shall have UQ relevance to his seniority position.' As such, there shall be no 
additIonal financial upgradation for the senior employee on the ground that the junior employee 

th0 04de has got higher pay-scale under the AC? Scheme; 	
5 	

5 

9 	On upgradation under the ACP Scheme, pay of an employee shall be fixed under the 
provisions of FE. 22(J) a(1) subject to a minimum financial benefit of Rs 1QI- as per the 

S 	Department of Personnel and Trai,ingOffIce Meni9randl!fl No.1/6/97-P87.I dg1sU5, 1999. 
The financial benefit allowed under the AC? Scheme hall be Jnal and no pay-fixation benefit 

1.

shall accrue at the tune of regular promotion 1 c posting against a functional post in the higher 

grade, 

10 Grant of higher pay 	the AC? Scheme shall be c -scale under 	 onditional to the fact that an 

employee, while accepting the said benefit, shall be &aei g1in givenJiis unqjialified 
acceptance for regular promotion on occurrence of vacancy sul,Sequently In case he refuses 
to. accópt the higher posi on regular promotion subsequently, he shall be subject to normal 
debarment for regular promotion as prescribed in the general instructions iii this regard 
Iowever, as and when he accepts regular promotion thereafter, he shall become eligible for the 

second upgradation under the AC? Scheme only after ho completes the required eligibility 
servtce/period under the AC? Scheme in that higher grade subject to the condition that the 
period for which he was debarred for regular promotion shall ot count for the purpose For 

S 
exaxnple,.If a person has got onefinanclal upg ation.aftceiderg, 12 yeaxs ofregulat service 
and after 2 years therefrom if he refuses regular promotion and is consequently debarred for one 
year and subsequently he is promoted to the higher grade oà 'regular tiásisafter completion of 

15 years (12+2+1) of regular service, lie shall be eligible for:. consideration for the second 

ugradation under the ACP Scheme oWy after rendering ten more years in addition to twu years 
otscrvice already rendered by him after the first financial' upgradatlon (2+10) in that highe 

grade i.e. after 25 years (12+2+1+10) of regular service beciuse the debarment perigd of one 
• year cannot be taken Into account towards the required 12 years of regular. service in that higl'er 

'•: 	grade; 	. 	 S  
' S .  

S 

• 	 S 	

S 	Corta' A' msia 

St.. 	 S 	r• 
S 	 S 	 2 JUL 2009 

j 
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'¼ 	 ie subject to rules governing normal promotion. Such cases 'shall, therefot', be 
matter of (lisciplinary/penalty proceedings, grant of benefits under the \C} 

the provisions of relevant CCS(CCA) Rules,. .1965 and instrvctiorus thereunder; 

The proposed ACP Scheme coiitemplates . merely jçnj 	p 	'ii basis in the 
gher pay-scale/grant of financial benefits only and shall not amount to actual/functional 

RpromoUon of the employees concerned. Since orders regarding reservation in promotion are 
4appl1cable only in the case of reguLar promotion, re.Crvation orders/roster shall not apply to the 

Scheme which shall extend its benefits uniformly tO all, eligible SC/ST employees 'also. 
However, at the time of regular/functional (actual) promotion, the Cadre Controlling' Authorities 
shall ensure that all reservation orders are applied strictly; 

13 	Bxisling time-bound promotion schemes, iñduding in-situ promotion scheme, in various 
v1inisLries/Departments may,. as per choice, continua to be,. operational for 'the concerned 

	

/j. . 	categories of employees. However, these schemes, sball not run concurrenLy. with the ACP 
• Sheine. The Adzniiiistrative Ministry/I)cparunent -- not the employees - shall have the 
• option In the matter to choose between the two schemes, Ic. eisting. tune-bound promotion 

àcheme or the AC? Scheme, for various categories . of employees. However, in case of. switch-
over from the existing time-bound promotion scheme to the ACP Scheme, all stipulations (viz 
for promoton, redistribution of posts, upgradation involvwg higher functional duties, etc) made 
Under the former (existing) sheme. would cease lobe, operative.' Thé'AcP Sherne shall have to 
be adopted in its totality; . . . . . . . 

in case of.an employee declared surplus in hIs/her. organisation and in' case of transfers 
including Onilateral transfer on request, 'the regular service 'rendered by him/her In the previous 
orgazüsation shall be counted along 'with his/her regular service in his/her new organisation for 

:the purpose of giving financial upgradatlon under the Scheme; and 

Subject to Condition No. 4 abOve, in cases'wberc the employees have already comp!et.ed 
24 years of regular service, with or without a promotion, the second financial upgradation under 
the scheme shall be granted directly. Further, in order to rationalisó unequal level of stagnation, 
beiefit of surplus regular service '(not taken into account for the first upgradation under . the 
scheme) shall be given at the subs quent stage. (second) of financial upgradatlon under the 
ACP Scheme as a one time measure. In other words, in respect of enp1oyeeS who have already 
rendered more than 12 years but less titian 24 years of regular service, whik' the first financiJ 
pgradation shall be granted immediately, the surplus regujar.serylcc byoud the first 12 years 
hall also be counted toward% the next 12 years of regulam service me uued for grant of the second 

financial upgradation and, consequent y, cy shall be considere for the second financial 
uidiUoniliisan when they complete 24 years of regular service without waiting for 
completion of 12 more years of regular service after the first finarcial' upgradation already 
granted..under the Scheme. 	 ' 	

, 	 1 • , • 	 ' 
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.Centra AdmiristrMtva Tr3bun&. 
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F.No.350: 4/l/97Et((D)CVol:1V) 
Go'ernment of India 

Ministry of PerSojin :1, Public Grievances and.Pensjons. 
(Departinc a' of Personnç.' and Training) 

New Dclhj 110001' 
February 10,2000 

IU'  

5ubjecf:As5UREb CAEEP 
' PROGRESSION SC'4ME FOR THE CENTRAL. RD  GOVERNMENT dv: . IAN EMPLQYE 

- aARIFWA1-IONS REGA" 
4 The undersigned is dir',' tcd to invite refer,ice to the Departmp&4prsonnei. • 	and Training Office 

Memora,', uzn of even iumbsr dated August 9, l9rgarding the Assured Carecr Progressj 	
scheme (ACPS). Consequent upon introduction Of the Scheme, clarjfjcaUojjs hay e been sought by 

various Ministries/Deparàn(s about certain ISSUeS ifl CQnuectio i with implementation of the CPS The doubts raised by various quarters have 
'teen duly examincd and point-wise clarifications •have • . 	accordingly, been indicatc iJ in the Annexure. 

	

2. 	The ACP sct 
stme should . strictly be implemented in. keeping' with ,the 

August 9, 
Departme of Perso, And and TriningOffjce Memorandum of even number dated 1999 read with the aforesaid clarificatjns Armexure). cases where the AC'P Scheme has a Ircady been implemented .  shah 'be reviewàd/recgjfjed f (lie same • 
are zot found to be accordance with the schene/clarjficagjons 

	

3. 	Ajl 
Mini' aries/Departments may give wide circu1atio to thesc c1ariflcoy Instructions forg 

,cncral guidance' and appropriate actioh.in the matter. 

	

• 4. 	
Hindi i 'ersjo,i would follow. 

(KJHA) 
To birector(Establjshrnenf) 4" . 	. 	. 

Ministries/Departments of the Government of India. 
tkesjdet' SccrCtarjaVvjce President's Secretariat/prime Minister's 'Office! 
Supreme Court/Rajya Sabha SecretarjaVLok Sabha Secretariat/Cabinet 

- 	Secretàriat/UpS/CV/C&AG/ntraJ Administrative Tribuial(Principai • ' 	Bench), New Delhi 

All attached/subordinate offices of theMi.nistry of Personnel, Public H 	. GrievaJlCcs and Pensions  4. - 	Secretary, National Commission tbr Minorities 
Seëretary, NationalCoininission for Scheduled Castes/Scheduled Tribes, 

	

- 	Secretary, Staff Side, National Council (5cM), 13-C, Ferozeshah Road, &ew 

All Staff Side Members of the National Council (JCM) 

	

8. 	EstablIshjie,1t (D) Section - 1000 copies. 	' 	
. ) 	

AdMinWmfte 

2 JUL 2009 

- -.- i*MaJe"- • Z 471 - 
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MOST. IMMEDIATE • 	8erc 
\ 	uwa 	

1lNIsTy OF DEFENCE 
D(C,vj 

Subject: Assured Career 	
for the Central Govternent Civilian Employee5 Clarjfjcaijons regardmg 

5r  

In CøfltjnuaUon of Ministry of Defence W.note No.i(6)I98ID(c,vl) dt.12.899 on the above subject a 
copy 'of Ministry of PersoneJ Public Grievances and Pensions, . Deparfent of Personnel and Trajnjng5 O.M. 

No.35o34/1/97Esft(Dl; dt.1O.2.2000 clarifying various points :on the • 	
. 	application of ACP 

Scheme is sent herewith forinformation and guidance. 

5 • .. .. .  

(CA. Subramn1an) 
S 

Deputy Secretary 
15.2.2000 

G/Org 4cCiv(d) 	OGNCC/pers© 	DGDE/Adrnn 	 S Air HQrs/PC..5 	DGAFMS/DG.2B DGAQA .NHQJcp Dte. 	
O.F.B. Calcutta 	D(Q/Admjn..7B • 	R&D/DQp 	DPR 	

O/O CR0. MOD LD.No. 11  (6)/9ao(ciV1) dt.15.2.20Ô0 
• 	 •Copyto:  

D (Appts.); D (Fy.JJ), D (R&D), O (GSJJ). D (QS); ii 
(Q&c); D(JbM); D (Ad); 

o (N-fl) D (Air-lit) DFA (AG) 	D (Works) o (0.11) 
The CODA All CDAs All Sr. DY.DADS The DGADs The Asstf, Aujt Officers(Defence Servicós 	Kirkee, Kanpur; Bangajore 

And Allahabad The Director of Accounts 
(Postal) APS Seöt io Nagpur 440001. 

• 	
)FA (AG) DFA(N) DA(AF) DA(3udetl1) 	S 

AFA (DP-I) CCA Factory, Calcutta 	. 

OFCeII, Chief Canteen Offlcer/QMG Br., OC 
De1enc Security Troop Room No.4 H Block; '7I HQrs/JDPC AG/Ps*3A; AGIPS..3 AG/Budget; 	 S E-lfl-C' Br.IcSCC E-in-C' Br. ElB; HVF Cell; AddI.DGOJ Kanpur; 

DGQAIAdmInI 4; RS-24 1 
 Coast uard HQrs/Nationaj Stadium, New Delhi; 

AD/DGQA(COOrd); General Secretary/AIDEF, 70. Market Road, Kirkee, Pune-
411003. Gener2l Sprrpfr, IMrWii 
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0 

.13. 
Point of doubt 

Whether ex.sexvicemcnwhQ hae been re- 
Clarification 

Ycs. 	The ACPS is meant for the 	entF 
• emj1oyed after giving relaxation in age 

and education 	quahflcauons 
Gvernment ck,'iIIan employees. 	As such, 

presctibcd 
m relevant RecnjitmenVServjcc Rules for 

e -servicemcn, 	re-cnployed 	as 	civilian 
;mployee, shall be entitled for ujgradation 

particular post as direct recruit are .to be 
allowed ACP benefits under the Scheme on ;compleion of. 12124 

on completion of 
12124 y&..ars of service after re-emp 	meat 

years of service afterfirect recriaitmcjg in the 
uvil cmploymenti 	,AJso, such catcgory of 

• in civilian post? 
persons would already :be drawing pension 
on the basis of their Service in the armed 

• fees. 	. 

Upgradations. under the' scheme are to bÔ 14 An.eznployce acts firsijrlion 
• 	 .. years of regular service. 	In terms of 

relevant 	Recruitnient/Service 	Rules, 
allowed. on .complCtlonof 12'24 years of 
service counted from direct entry in the 

• 

• 	 . rcquired eligibility scrvi :b is. 8 years for Government employment. If an . employee 
the next promotion, wh Lher upgdatin gets first regular pwmotion on completion of - 

• •. under 	ACPS 	is 	to 	be 	allov,cd 	on 20 yearS of scrvicó, he will be óntitled to • . 

completion of 24 years of service from second financial upadaUon tinØcr ACPS on 
• 	

. diject recruitment 	î.à fot r years aftr the completion of 4 years of servict after. such 
• first promotion or on coir pletion of 8 years firsi 	regular 	. promotion, 	though 	.the 

of regular service after I irsL promotion as Recruitment/Service Rules prescribe higher 
per The Recruitment Rule, . 	 . 	 •- length of regular sd -vice, in the grade, for next. 

promotion. 	• 0 	 •• 

15. 	An employçc who ir ay have completed 29 Since the 	Assured Career 	1ogr ession 
• years of service 	ha a be entitled, for two Scheme 	can 	bav 	only 	prOsplivc 

'upgradations directlj 	alQng with 	other application, it is nOt p,ermissible to allow 
employee who may have cpñipletcd 24 notional benefit with .rerospccIive ellect. 
years of service. 	('his would create an ,This. would not lead to ànomayrin as much 

• 
anomaly in as much as 5years of service as an employee having longer years of 

• 	
• of 	the 	former 	would 	get 	ncutralised, service 	may 	get 	his.* pay., fixed 	at 	a 

• 

Thcefore, 	the . upgradation. could 	be hglfcr/samc stage visà-vis an employee 
allowed 	notionally 	from 	the• date 	of. having lesser length of service. 

• 	
. completion 	of 	12/24 	years 	cf, regular.  . 	

S 	
0 

service and actual flnacia1 benefit could 
be given frOm the date ;of'mecting of the • 	 . 	 ' 	

. 	 S 	 0 

• 	
. Screening Committee. 	S  • 	

0 

O 	 16.. ''he re[uvapt Rccruitmcnl/Serviec 	Rules As per the,  scheme (Condition N9.61 all 
- prescribe 	departmental 	examination/skill promotion norms hAve-.to..be1ulfiUed for 

test 	for 	vacancy 	based 	promotIon. upgradation.under tbe:'Scheme. As suçl no 
• 	

• }lowvCr, this •nced not be insiicd for upgradation shall be allowed if àfl. employee 
upgradation under ACPS. fails 	lb 	qualify 	dcpa,rtmental/skill , test 

• 	 . S 	 • 	 . 	 0 	 . 

. prescribed 	for 	the 	purpOse. . of 	regular 
• 

5 	

5 	 5 promotion. 	5 	

0 

• 	•: 	. 

. 	
0 

UL 2OO 

0 	
fr 
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clarify 	. service is to be allowej two 	 ihe 
doubt: An incumbent in the pay-scic of 

I 	upgraclations 
directly. Wliai will be the Rs.4000..6000/. (S-7) has put in 24 years of r mode of fixation of pay of the cmployce? regular 

SC1v'iC. without a regulal' pmmotion. 
•  The incumbent Shall be aI1owed two 

upgraduUop 'I.e. to 'S-8, and S-9. :j5 pay 
shaJ1.rst be lixed in S8 and thcn in S-9. 
'Pay-fixation directly from, 84 to S-9 shall 
not bcjillowcd  -_ 

Pa  
separate pay-scale, whether this shQuld be 
treated as proniouon for the purposc of 
ACPS and also whether the spcual 

promotion for the purpose O(ACPS. Also, 
the special pay drawn in thc lower post, in 

It 
pay is to be taken into account while fixing the lieu of a higher pay-scale shall be taken into 

account pay unfcr ACPS lot flxntien of pay under ACt'S 
suhjc t to the tulfiliment of the following 
conthtiuns as laid dowp vide Ministry of 
Finance 	

OLIkc 	Memorandum 
E.Ill(B)65) dated 252.1965, To-produced is 

• .' GoVernent's m 	decision 	No 32 	under ', 
'Appendix-B of FR/SR(Part-1) (Thirtcnth' 
Edition) 

- 

• 

: 

(i)The speual pay,  in the lower post 	
.

Should 
have, been granted in lieu of searutc higher 
scale (ic. special pay granted to Seno-lypisi, 
Clcrkinhac, ct) 	,. 

S  

(11)11 'the 	pccil pay has been drawn in Ihä 
• 	 . 

S 	 , lower post 0004nuOdSly. for a minimum • 	 • 	 • 	

• 	 : .pciod. of 	three. .yca 	on . the 	date 	of 
promotion, the pay in the 'higher posl.vil be . 

fixed under.  .tii 	iormnä1 Tuls, treating the 
special payas Pa rt of thc'basjc pay. In other 
case, the pay in the'tirnc-scale of 'the hig!icr 

• 	 • 	 •.. post. will bc !ied. under the normal 'riIes, 
wli rcfernc to the basic pay drawn in the 
lower' post (exéluding the special pay); whirc 
this 	rcults' 	in 	drop. in 	'ómolumcnts 	the". 

• difference between 'the jay so fixed and the 
py plus pccil pay drawn in the Jower post. 

', 
• 	

• 	 : 	 , will, be allOwed in the jorni. of peional pay H 
to be absorbed In future !ncrcnscs.ofjiay. 

(iii)l 	'both kinds of case 	rfcrrd to in 
• 	

. clause (ii) above, it should be' certified that, 
but 	for the pümotiôn, .the 	GoVernment 
scrvan 	would havc continued. io draw the 

- 
Cerstra Adintn'f 

spcual pay in thc lower post 
Trj - 	

hal '  

1 	JUL 2009  

• 	

. 	 I 
--'f5f!LJ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

[ 	

(An Applicaiwi utidr Section 19 of the Administrative Tribunals Act. 1985) 

of 	':ae 	 0. A. No 	12004 

Sri Pulak Kr piswas & Others 	Applicants. 

yE ct.j•s 	- 

Union 	F India & U'tLier' 	 . 

INDEX 
A' 

Pr 	jiJ 

pp1Ica Lion t' 	1, 74 
 

- Ver.i F i:a  

he.  2 1 

E:,racLcopyort!inpuc1ned0Jl 

dated 	to. 02 	2C0.'. 

in cp 	ijf 	the 	not1Fic?LiOn 
(ejp.) 07072oo0 and 	.'ifioe order' 	ated 

IV f 	the 	re'e'...en La tiO nda i:.ed  
04  

07 V Copy of 	the impuned let La r' cia Lad 42 

(43 VI 
04 ., 2001 	. 	 . 

oF 1:r.v 	the 	r ep r 	aen La Lion da 	J 4.3 

I 02 	07 . 
V I I of 	the 	l 	L t 	r 	dated  tCJPY 

V I Y 1 I Cpy of 	the 	Ia tter cia Lad 0703_024-te. 

opy 	of 	th 	':'t:) I -) f id e ntiai 	order 4'57 
dated 	2E1..0.!30'2  

1:2 Copy of 	the rap r"aaan tat ion dated  
_______ ________ IS_.0.3.._2(:03  

13, .I Copy of 	the 	i.mpuçned 	latter' dated 
04  

14.1 ./':II Copy of 	the 	letter dated 01.09'?9 61 

IS) .<I II Copy of 	the order' dated 	14,0.3.01 

C iled by 

tttveThbuna (  

I 	. 	 A'Jvocate 

2 JUL 2009 

\ 'uwahat Bench 
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J IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative 

Tribunals Act, 	1985) 

0. A. No. 	 J2004 

 Shri 	Pulak 	Kr. 	Bisias, 

• 0/0-  Local Audit Officer (LAO) 

AIR Force, 	Shiilong 

 Shri Himadri Bhattacharjee, 

0/0-  The PAO (ORS) 

Assam RegimentalCentre, 	Shillong-7. 

------ 
 Rahina Kharfittai, 

0/0-  The PAO 	(ORS) 	 \Geritta' 

58 GTC, 	Shillong-7. 	 ) 

• 	4) Smti Utpala Pramanik, 

0/0-  The PAO (ORS) 

58 GIC 	Shillonq-7 

Mrs. Sanqhamitra Das Choudhury, 

(i/O- The CDA. 

Udayan Vihar.,, 

Narengi, Guahati, 

Mrs. Anita Das, 

(i/O- The PAO, 

58 GTC, Shillong-7.. 

Mrs Maya Sen. 

(i/O-  The ALA9, 

Supply Depot, Silchar. 

I 

- 	 -. 	

• -. 
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(All are worknq as Senior Auditors in their 
respective places shown above, under the .Defence 
Accounts Department) 

ADD1jcpflts 

-AtD- 

The Union of India, 

Represented by the Secretary to the  
Government of Indi,Minjstry of Defence. 
New Delhi. 

The Controller General, 

Defence Accounts, West Block.V, 
R.K.Puram 

New Delhi, 

The Controller 

AIR Force, 107 

Dehradun. 

The Controller 

of Defence Accounts 	 . 

Rajpur Road, 

of Defence Accounts 
Udayan Vihar, 

Narenqi, Guahati. 
.5. 	The Director (Establishment) 

Doptt, Of Personal and TraininQ, 
Govt. of India, 

Ministry of Personal, Public Grievances and Pensions, 
New Delhi, 

1. 

 

Particularf. r.cr  sLgist .wiirh this 

is made. 

This application is made against the impugned 

orders bearing No , AN - II/4348/8/A/ACP-VIII dated 

09,04,2003 and NO.ANII/4348/SA/ACpV dated 25,04,2001 

F.. 
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P 	 \ 
uwahat1 Bench 

f issued by the of f ice of the Resoandent No.3 and the 

Off.kce Memorandum No.35054/ l/ ....Esth (D) (Vol. tV) dated 

10.02.2000 issued by the Pespondent No.5 whereby the 

• 	 henef it of Financial upqradatjons under the Assured 

:reer Progression 	heme (for short ACP Scheme) framed 

by the Govt. of India have been denied to the 

• 

	

	app I icants on the illegal plea of non-qual Ifying the 

deparhmental e>amjnation which is not a requirement; 

• 	under the Scheme 

0 

.InrTam 

The aoplicants declare that the subject matter of this 

application is well within the jurisdiction, of this 

Hon hie 1 r:iburial 

3.. 	Limitation. 

The aopl icants fur ther declare that this application is 

filed within the limitation prescribed under .section-21 

of the Administrative Tribt.inals Act, 135 

4.1 That the api;icants are the (:itizens of [ndia and as 

auch they are enti tied to all the rights, protec t.ions 

and privi ies as guaran heed under the Cons hi tu tion of 

India. 

4.2 That the orievances and interest of all the applicants 

in this application being common and the. relief 

acught for are also common, th applicants pray for 
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r 	fl 
gA rmission tni: 	Hon bL 	1 	Lhnni4 	i nno€ 	hi 

aipi ication jo.i n tly 	in 	a i1 ncj.le 	app I ice t ion under Sec 

• 	of the 	Central. dministret.ive Tribunal 

Procedure ) P.uie 	, 	lT35 

That 	the eppi joan t 	were initial ly eppoi nted "as 	t 

/ 
recn'uitee uditors 	on different 	dates under 	the 

reponden t 
department a nd suhse:uen t ly were promo ted to 

the 	ios t 	of Sen icr 	nnudi to ra 	as 	Pk r 	norma I e',enues 	of 

ornnoton Their 	r epec t ive 	j a te 	of mi. tiel 

acpoin tmern t ;nd d a t e s of promo bion are 	i ndice. ted below 

N;me of app 1 1 can ts 

• 

pp I ican tHo. I ) 

13 a 11, fe 3TI. I IITT 

appo in Lment 

17U. 

as S r A u di to rs. 

She 	Lcharje 05. 0. i? 76 01 	04. 1 , S7 

nppiioant;  

narf i tta i t, 11. 1 	T 0.L 

ppI icant Ni 

Prenuanik 1()4.. 1973 0i,04.I37 

ppLic.itnL. 	No,4) 

,rirE .. 5 ,)es Choudhury 01.07.1975 01 	04 ,.L937 

(pp1icent No.5) 

Mns,iAnjta 	L .L9.IL. 1.73 01.04. 1957 

pp I loan t No . 

MrNva S e n C'M.3..1'7J. 0.L.04 ,i'l57 

pp.i joan t No, 7 

4.4 Tat pu r's uan t to the r eoomrnenda t ions of the F if,  th 

ent ral Pay • Commission 	the (overnmen t of 	india. 

M.i nis tr of PersQnal , Pubi Ic Gr tevaces and pensions 

r tmen t 	f Pe roti ne1 end r .ini 	• 	t 	Jf f ice 

I tiz 	fj ftui 
) 

2 JUL 2009 
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CD) dated 09. 06. 1999 
nt idnj 

 
one Aur ed ( 	

O1t e3n 	for shot 

/ 	
p 	;ii 	 provj J'nfo r- 

theentrj 	G G Ve nrnent 	Cfflp1v 	on 
ornpIj01 or l2y 	and 24 years 	f srvIce as a 

net 	
in order to Pf'ovjje relief against the 

caused to such .emloyes due to s taqnatjn 

As ocr thc said sChp 
th cenl Government civilian 

crn1oyee 

 

who do 	
get any reg1-f1r proffloton due t 

or the categorj, of employ5 for
IAJ horn 

there i no p. romotjna1 aven such emp1oy,
IN ii be 

gran ted tio t I nanc:ja1 uqra 
t.ions on com ietoi of i2 

'eai s and 24 year: (sub icc t to condi tions) or tLr 
se "ice durjn th 

entire tenure of their 'rvic,, 

:o 	of th 	Scherr,. dated o 08 i99 is anncxd 
as 

4.5 rha t the api icdfl 
ts having been promoted once to the 

gr,  ad ea oF Sr udi tor s
subsejerf1y got stagnatej and 

did not ge any further Prorroti1 under 
the reguIr 

i.r0,not ional avenues 

 

"'S such, they were enti tied to get 
enj f inanrjal uQgra(ajcfl under th 	fnre' - jd ACP 

on compietjo, of thej r 24 years of reuiar 
ervjce. The respCctIv dates on fAl hjch they ccmplet4 

24 years of reguLr service and got entiUcdJ Fcr,  

second inan Lal Lpclradatjon are indicated below; - 

Adrn,njstyatte Tribunal 

2 J U L 2009 

Utj Bench 
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ii wah ati 

- 	 .- 

it? 

I! of 	the app 1lcant 	 / -fiflip  

__ 

, 	 P. 
fl& 

Kharftai 	(pJ.icant  
ra 

S 	t- 	 SChoud
1-1 t 5) 

nj ta Das 
01,07,1999 

(pijct 	no. 	) 19.11, i97 
frir'ypr [7) 

rovjj 	Ufldr' 	the 	ACP 	cherne, th 	appijcant 
were 	due 	for 	second 	financial uoc4radat ion 	as 	shown 
above 	since 	they 	have 	compie ted 	th I r 	2-N 	years 	of 

ces 	under- 	- th 	reoents 	and 	at tamed 
eliQihjijt 	terjf 	w,,, f, 	the 	date of introduction of 
the ACP Scheme I a. 	from 09 06, 199, 

4.6 rha t it Is 5- t-ted that fo.liowj ng th 	mt roducLj 	Of 
the cp Sch 	

in L9<9, the appiican.s aopr 	the 
tC5PQf1(jCfl ta for grant of aecon 	financial - ion 
to them in terms of the DrOvjj01 	0 -f th 	c:p 

-
.inre they had been a tagna ing in the pca 

t of Sr. 
:;udi tr for a 1 0F)q time. 

4.7 Th 	thr;f ter 	the 	PespofdCflt 	no,5, 	Deptt;. 	of 
ersonal and 1rajnj 	ovt, of India in r'C5pOfl 	to 

car ta in quarj 	made by some Minj tr- ICa /Dep tment5 
i:'3IJed son 	clarjfjafjrn rec,arjj 	implemantatj: 	of 
CP cheiyita under I ts imp*Jqned 

0,1. No. 50:34/ 1/97 
Eatt( 0)(Voi, LV) •dated 10 ,Q2O00 In the said 0.M the 
cla ri f i C a t. i o n s ven inter- 1 Ia under Si ,N'j, L. against 
condi t ion No. i of the ACP SchemCj. runs as fijj lows 
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?thfifln,'h 
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/1 

	

• per the Scheme (Condition No.6) 	all 

t.jor 	norms 	-Aveh 	to 	he 	Pu 1 P ii led 	for 

uDqrada tion 	under 	the 	Shrn, 	s 	such 	no 

upqrtjn n shal I be allowed if an employee Pal is 

to uai i fy 

 

deoa 	test prescribed for 

the purpose of r'eoular promotiOn 

it is pertinent to mention here that the 

above 	c Iarjf icat ion 	Is 	a 	m constr '4': tion • 

mj sin te rp re ta t ion of 

 

t he 	 N . 	of the ACP 

che n and contrary to the provis ions of the scheme for 

the reasons ta ted in later Paraçraphs of this 

pp1 ication 

t rac; t. copy of the impuuned U.N dated 10 02. 2000 

is anneej hereto as Annexure- II 

48 That relyinq on the imu;jned clan Pications, quoted in 

7 above, the respondent No.2 i.e. Controller 

eneral oP Oc fence 'ccoun ts eventually lUd one 

deoar tmental notj I icatjjn heanini No. illeqible dated 

07.07,2000, circulated by the Respondent No.3 vide his 

of P1 ce order No. 22 dated 09,. 08.. 2000 whereb the same 

coritentin i e . quaIl fy.i "'I (,J dpr tmen tal eMa ml nation 

Pr th purpose of second P .1 nancial upqrada blon • under 

1'h1C was held to be a cr1 ten a fn the Sr 

ud i tor s and 	L 1) us 	i 'js t echoed the 'n tent ion of 

n b No S i n the mos t mechanical rnanne r 

(Copy of th 	noti P ica tion dated 07 .07 2000 

Of P ice rdr dated 09.08.2000 are anneed here to 

as nnexura- 111 Series.) 
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That F0 I low iflcl 	e 	.impuoned c la irf icat i 	s La Led 

I, 	above, 	the 	ap1cants 	submitted 	represen tat ions F,. . ,  
aoj La t jn g A i n s t 	t h e 	fflpos Lion 	oF  

/ 	depar tmantal/sj, ill Last for the purpose Of Qrartj, no 

hanef 	
p ;5':1"1eme which is in fact not rau i red 

under the schema ecap t in case oF 0: roup 0 amp loyacs 

/1 	only s merit ionad under Condi Lion No. of the Scheme, 

0n such rep resen La Lion submi t ted by the AP.,Plicaot N. I 

on 
LC 	eric i'sed 	 an 	14 s,  r, ra t:. ion., 

( 

	

	 Copy oF the rep resen La Lion da tad 10,04,2001 is 

anne.ed here Lu as Anriexure- IV. 

4.10 T'ha t in reply to the repreSentaifl of pp'i icant No, I 

oresaj.'j, 'the Pesponden t No.3 re terr inc to t h e 

Lmpuoned 0. N dated 10.02 2000 La ted 1, ii para 4.7  above 

and a.: t .i no on the c icr if ica I; ion - thereof communic a ted 

impurd letter No, N/ II/434a//p.. V 'dated 

25 .04, ZOO I that the 1 nd,ividuais IAfho not; tua1 'if led 

in the departmenl, examjr,atjnns namely SAS Part; I1 5S 

Part It or ecam'jnctjon for Supervjor (Accounts) in 

L jun to 	mp 1 at ion of 24 Years recju lar 'service etc 

..a.iI not ha al ioibie for Financial upjradatjon under 

t.

the ACP Scheme, 

	

Copy 	f the impuoned let; tr dated 25.04, 200J. is 

annead hereto as Annexure -v. ) 

4. 11 That the 	pp1 icant No. 1 ihareaf tar aubni.j t ted another 

eprasan tetiun on 02 .07.200.1 aaa inst the irnpuoned 

	

Ia t Le r da tad 	25 . 04. ZOo .1 	a'fo res Id 	re:i 'La ra ti n g 	his 
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jwahatI Bench 

praVer for Financia) 	rada. 	under ACP scheme but 

the Respondent No 	again replied on the same line as 

:above vide his letter No. AN/I1/4.4/SA/ACpV dated 

10.07. 2001 and rejected his claim 

(Copy of the representation dated 02.072001 and 

letter dated 10072001 are anne:'ed hereto as 

Annexure-VI and VII resoect'ivly, ) 

• 4.12 That thereafter vide letter No.AN/.tI/1l5J5LJP/4/02-I 

f dated 07032002 issued by the Rewondent No3 one 

departmental examination for the posts f Supervisor 

•  (Accounts) in 0efence Accounts Department was held on 

29 04 2002 in an arbitrary manner. In the said letter 

dated 07J)32002, It was mentioned that second 

financial upgradatjoii under ACP Scheme would he 

available only to such candidates who civalify in I;he 

above stated examination subject to other conditions 

mentioned in the DO. P. Ts,  instructions on the sdbject 

hjch is contrary to the provisic-ins of the ACP Scheme. 

The e;<amination was held without having proper appi -oval 

of the C 	A of India or the rule ma;ing authori, ty 

1.. e. Go"ernrnent of India. The applicants however did 

not appear in the said e.amjnatjon since it was 

understandably meant fo.r the vacancy based regular 

rromotions to the post of Supervisor (Accounts.) anly ,  

and it was contrary to the provisions of ACP Scheme. 

(Copy of the. letter dated 07.03.2002 is annexed 

hereto as Annexure-Vill.) - 
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JhAt on the basis of the depar'tmegtai examination held 

on 29.04,2002 as stated above, 133 nQS, of directly 

recruited Auditors were Promoted to the grade of Sr. 

Auditors and were granted second financiai upgradj
0g  

in the next high- scale of Rs. 5S009000/_(na. revised 
 

to Rs.650010500/) under the ACP Scheme vide 

Confidential order No 	N727/prom/Sjpvt,, 	
dated 

28.05.2002 Issued by the Responde,t No.4, 

(Copy of the Confidential order dated 28,05.2002 
is annexed as nnéxure...IX ) 

hat eventually the applicant No.1 submitted one more 

representatio,i throuqti proper channel to the Respondent 

No.2 on 15.03,2003 against the departmental exjnation 

held on 29.042002 and 'the subsequent upqradaj0 of 

:L33 Sr. Auditors In reply the Respo
, det,t No.3 vide his 

ifflpuqn letter No.ANII/4343/S/A/A dated 

9/10,042007 Informed that as th.e applicant did not 

appear in tho. departmental ex.(ninatjon hold on 
29
.04,2002, he is not entitled for grant of Second 

financial uPgradj0 under,  ACP Scheme. 

(Copy of represo,]tation dated 15.03,2003 and 

:impugn letter dated 
9/ 10, 042003 are annexed 

hereto as Annexure_x and xi respectiVOlY) 
.15 That havinq failed to et any 

consideratioiis .  in hi s  
favour, the applicant No.1 got one Lawyer' 

	Notice Issued on 16
.062003 on respondent No.2,3 and Secretary 

to the Govt. or India, Ministry of Personnel Public 
grieva0 and 	Pension 	DOPI, 	calling u . Pon 	the 



Tth,urj 

JUL 2009 

1 rrft 

No 	rece 	r 	tojDrote
ct.  ti-le 	 ri.i of  

the in 	
th e, benN 	of 

lrrd the ovt. of indj onder th

rJrOvisions 
 

dated

Law, 
 

The Rcson 	N. v:jd 	rci 17.07,200.3 	

th sjd Notice re iect 	th ci.j 	th 	
un 	th 	amp 

 

con tentions  statd in them r 

one rej1ar 

Is t upcjta;jat:jon .af ter 

and 

con I£ tij Lec:f for' t.hj5 

of th 
te for 	

of benef I t undeq 	p 	hm 
S 	

th 	$efflen I by the 
Cot ittee,

the p,ar t icu La r Par' 	
Ic rs have also been 

spelt ou 	 ul-l(jerpar 	2(vjj) OF the iett 

ted 0]. 0'? 	of th 	Rp j j g1  
No 2 which 

runs as fol lows 

2( vjj ) Ft.i1'piIi,,1 ,PIloralalProfflot5on norm5 for 
prflO 	 fron one 	

to the other as 

c<tent orders 5. e, analysis of 
	CP 	for last 

16 That the 
i P Q mo t hutnhly he 	

r to stt th,t fo 
t inq fj nan al upqcg t 

ion und 	
(CP 5cherne, on I f1 iowirç thjt- 	are req 

a The o Picjaj must 
have CQrnpj f9 ted 12 years of 

service fLr P1 rs LIqr4j,f.j 	
and 

of scrvi,-e P r2nd 	qrj tio 	i p 
he has not o t 

any req .iar promo t £ on 

such off ici 	ha$3 Qot 

then h will b ci £ihjp 
for 

Coflp tion oP 24 years of $Ct 

() One screenjt Commi t tee 

Purpr 	
shjj assess th 

poop 



F. 
	

i 	
24 J 
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Gwat; Bench 	

/ 9ear 	

CD ep1 	
nd for 	lr 	f i,, 	

iti 	
of 	ro,p em 	

their Lu 	lrj t y 	s eiljorj ty 0u115 f I tn

13  

£fl 	
;rQup C) efflO1, 	

discjpljr, 
prop i1nq 	

pp r thp provj 
 Rujp 	

195 eta, 	to as 	thpr fI tne 
use 	 or 

	

obCerved by blip DP 
	be  nhr'pd 	or ctrnt of 	flij 	

ufldp the ACP ¶I- 

	

Thj s 
I' las cin 

been c.lCrjfjd urid 	or 	4 2 	f bhp 	
L t ter d bed 	

o 
 Oi.,, 09 199Q 	whjh j 	quo ted 

Thp :rj 	
Commj t tee wi. 11 	t1j 	thp rpj ev 	t: 	:•p r\,* : 	rec.ord 	CR 	cios i r •ii 	ip 1 	 p e 	by 

t ly t 	
thp fL tnp, 	or 

of 	r, erupjy 	for, 	ra 	 of r 
tj 

	

L t L 	PPr t iflprr to mention her 	th t 

	

the 'bov 	
tpd oja rj f ic 	

thp reqj rpIflri 
.i fy inq 	

PPrfflieflti/k 	 te t 
On 

tin,j for cjran t of P i nt 	up 	t ion, 
Copy of the I e t to r d ted 01 0, L ?09 Is 

S 

4.17 rht-  thp 	
No5 by hi 	:lr If 	

on bhp t ter 	in 	hj 	impucinj 	let ter 	*:i; te:4 	L0, 02, 200') 
El ) 	

n 	ddj t 	 ridpr 	£ 
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1 	 '3uwahaU Be
---
nch 	1 

dertmenta1,skiij test 	i 	-- e4fittia1 up 

: iradation under the ACP Scheme makiriQ a clear departure 

from the scheme and violating the provisions thereto 

which eventually created ii leqel impediments on the 

• matter.  , The con tention of the Respondent No 5 aforesaid 

is based on his misconstruction and misinterpretation 

of condi tjon Nom of the AC P Scheme wherein it has been 

specifically mentioned that Qualifying in the 

deoartmental eamination, benchmark, seniority - cum 

f i tness etc.. are reui red for Group 0 employees  But 

this has been misconstrued/inisintarorated by Respondent 

No 5 and has been wronçdy and illegally given cf fect in 

cs-sc of the appi ic;n Ls in the instant case also who are 

not Group 0 employees. 

4.18 That while a.l 1 other Central Govt. Depar tmen ts have 

.imicmen ted the ACPS in case of their amployeed without 

askino for any departmental eam nat ioru/sk.i 11 Test I t 

is only in the respondent department that an additional 

reou i rement:- of such test have been imposed in utter 

violation of the provisions of the scheme. it is 

relevant to mention here that in the Office o the 

cctjun tan t General ( c'A&E ) , Megha lays 5 employees - have 

been granted acond financial up grads t ion under ACPS 

w..c f the date of their completion of 24 years regular 

-service without; any depar tmental eaminat.ion/tcs I vide 

order N ,297 dated 14,03 2001 - 

Copy of the order dated (4.032001. is anne<ecJ 

hereto as Annexure-XI-II., Y 	 - 
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19 That the 	IOVj$L 

71
ifiP nt mn 	' 	y ha 	r ijj 	

promotions  

case 

onjv Pror'pd 	r'oig norIpa1 
Dpc, whIch is not the 

in ca 	f 
oApS, the financial up gradatipn Under 

CP ha no rela-j01 with Vacan'y nor it 

through normRi Coure j .e. 
Dp;.But

t1 
rider in the form of 

Depar tmenti eamina 	 for,  
by the respnd,.it deparj-.)t and 

that too wj thijt 
due approval and au thor i ty of ove rnmei t 

amounts to no t 
only the vicjir•jt,, 

of the Scheme but totali, 
the very spj r 

it of sucH an moe nt I vehasedScheme whih 

has not been done by 
Other 

Central Govt depar tments 

4.20 That by framj ng the 	CPhe 	th 	Qvt 	has in t riuced 	a 	s ta tu tory 	provjj1j 	of 	inanojal 
t ion fr th ep I 

. 
Oyses who are s tagna ted due to 

non avajlabji £ ty of 1eJ1r Promc,tjog] and as Such it 

has becorrie a condI .t ion of serv ice, Bu t the respondn 

department 	
by thjt- Simple e>ecutjve order has 

•uPerdrzj the dicta t 	of a s ttut, whjh is not 
Permisib1 under law s 

 and as such it is arbitrary, 
un just, unfair, riJalafjcje illegal, and oppoed to law 

4 21 Iha t the a=licanW 
fflo t hurny bec to 

Submj t that du 
Lu non oon derf ion for 	

rant of second financial  
uor ada t ion under the 	CP 	the applical-It.,s 
facing 	 have been 

reat financial losses. 	
Finding no other 

terna Live. 	the 	app 1 icanr s are apprtJjjnt 	this Hon h1 	frih,;t for Drotet 10f) of thjr right 	and I 
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L 

and itis a fit 	
for the Hon b1 Trlhijial 

to intCrfr 	with and 	 th 	rigI] 	anj Intjr'- t 
,I .  

of the appj loan t. di 
r:jj rig th 	

to cjran t 4 	flnancj 	
QrCdatj'1 to the a

pp1jr 1 	under ti-le g4cp 
WC. f their respej v, date3 

on whjh they 
24 yCar 	of 	regu 	

rj- 	wj th all 
conseclual benfjt including "rear etc. 

4.22 That thj$ ijpp . 

	

l 	rnadq honapii 	and 'for the U$e of j t1c 

/7 5 

5.i 	or 	that, 	th 	ovL, 	of 	India 	'frarnd rules und- 	the ACP Oherne 	wh1h 	prQvije 	that 	th 	civji,,l n flp)y 	of 

	

the 	ctra I 	ovt. 	departine,t3 	who 	dh 	not 	get 	any 

	

111 	tj 	throu; 	thej r 	norma I 	aver 	due 	to 

	

t [Ofl 	or 	 who 	do 	not 	have 	a nv 	no rr,ia :t 
aver 	shall 	hec,'jv 	tw0 	fi.nallcial 	up iradatjni 	in 	thjr 	whoje 	nur r3 	f 	5Crvju 	on 

	

0OfflPlCtinr) 	l2y 	and 24 year 	cf 	I-egular servjr 

5.2 	Fr 	that 	the 	appi loan 	in 	th 	ins tant 	ca 	have O'onjp le Led 	thel r 	24 	years 	of 	r'equJ 	ser 	1e 	in 	the r 	
Jepar tmen t and as such 	

thy have acu I red a 
'aivah1. 	right 	for' 	thj r 	3CcQf)d 	financial 	up 	gradaj0 
in 	La rms of 	the 	C P 	3c hern, 

5.3 For that all 

 

the departii,,1t 3. 'including the off ice of 
of India have he en 	r'an t I ng P inanc I al up 
to theLr 	 f th date of their' 
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completion of 12 years and 24 years.of regular service 

terms of the ACP Scheme without any departmefltal 

J . 	examination/test 

For that, the respondent department has imposed the 

o. 

I L passing of departmental examination/test as a. pre-

condition for granting financial up gradations to it's 

employees under the ACP Scheme which is contrary to the 

provisions of the Scheme.. 

5.5 For that, the denial of granting second financial up 

qradat:ion to thésé applicants by the respondent 

department on the ground of non-qualifying the 

departmental examination/test is superfluous, illegal, 

arbitrary, malafide, unjust, unfair, capricious and 

contrary to the provisions of the Scheme.. 

56 For that, the respondent department by imposing a rider 

of departmental examination/test as a requisite for 

financial up gradations has violated the statutory 

provision under the Schei1ie by a simple executive order 

and that too without any proper approval or authority 

of the Government which is impermissible and bad in 

law. 

5.7 For that, the provisionsmade under the ACP Scheme are 

the conditions. of service framed by the rule making 

authority which cannot be altered or superseded by any 

individual departipent of, Government.. 

5.8 For that, due to non-granting of second financial up 

gradation to the applicants which they are legitimatelY 



r 'bj ai 

I 	It 

antil;led to, the appliCal"'ts have been sufferinQ gras t 

financial losses. 

5.9 For that, the pplicants have submi ttad representations 

time and again and even ço t Lawyer a Notice served on 

the 5C)fl'Jafl Laror grant of their second up gradation 

F the data of theIr completion of 24 years of 

regular service hu L deniedii ieoaiiv in spite jf clear 

I provisions under the CP Scheme, 

5.10 For that • the pass inç of departmental exaiijntjn/ teat 

etc are the pre raqu isi Lea for vacancy based regular 

promotions and not f o r F inancial up gradations 

:cp Li ng for Group I) 	ioys only ) under the i::p 

3c heme wh I oh is an .1 ndependen t scheme in t roduced as a 

cf as fty na tfor a taqnatini amp loyees and as 

such 	,intermingi m c, of the same strikes at 	the very root 

D. 	the ACP 	Scheme and frustrates the whole Pu rpose of 

the Scheme, 

 

That the applicants state that they have exhau ted all 

the remedies available to them inc ludiric, even serving 

of Lswye r 'a not ice on the respondents and there is no 

other a.l tar native and a F F icacious remedy than to F ile 

this application, 

1aiters not previously ffldor pendinqwith any other 

Cour t 

r h e applicants further declare that they had not 

previc.-usly filed any application., Writ Pa ti Lion or Suit 
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Liefore any Court or any a ther authority or any other 

Bench of the rr'jhunal reqard.inçj the sub jec t. matter ,  of 

this application ncr any such app L ice tion, Writ. 

Peti tion or Su .€ t is pendino before any of them 

inder the facts and circumstance stated above, th 

•appl icents humbly prays 

 

t h a t, our Lordhjp. be  pleased 

to edrni t thj s applicatjn, call for the records of the 

case and issue notice to th 	e rSpondan ts to sho, cause 

,115 to why the re1jf() souoht for i n this applicatjn 

shell not be orantad and on cerusel. of t -) H cords and 

after hear mo the parties on the cause or causes that 

may be S hOAJ0 , he p 1 eased t: a o ran t the foil oi i nçi 

relief(s): 

ma 

	

8.1 fle t the impuqned 	rdèr Na, AN- II (4 	[ 

dated 	O°..C4, 	 and 	Na, AN'- i: t /443/A/C P-- V 	de ted 

	

)'42)r)i arid the 	 OV) 

dated i. 02,, 200 i sued by the Peariindin t;s be dec 1 ered 

iilqai. and quashed. 

8.2 That the respondents he directed to qren t the sai:ond 

f i nenc: ia I up redat. ion to the app 1 ican ta under the ACP 

'3che me t a. 	thai r raspe: t ve de tea a f camp La t £ on of 24 

veer's riular service w ith •arreer and all a thor 

conseuen t i el se rv ice bena f i ts iji thou L any depar tmen tel 

C 100/ te ts - 
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Costs of the 	plication, 

4 Any cther relief(s) to which Leapplicants are 

I entitled as the Honhie Tribunal may deem fit 	nd 

pror 

During pendency of this wpl ica tion • the applicants 

pray for the fol .lowmnq rd .ief: 

9.1 That; the Honbie Tribunal he pleased to direct the 

respondents that the penderu:;y of this application shall 

nor; be a bar for the respondnt for considerat.jon of 

the case of the applicants and provjdii-iç re.l Ic f to them 

a 	a'y'ed for. 

10. 

ihis app]. ication is filed thn5'iqh AdVIDCa tes 

- a 

11 

D a t e of 

ii issued from 

V 	Payable a I 

12. List of enclosures. 

f:5 given in the Indec 

Centrj Admini.je Tlthijnaj 

Lruwra6ati

2 J U L 2009 
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2 JUL 2009 
VERIFICATION 

waft 
TuMwaha~i Bench 

Shri Pulak Kumar Biswas, 'S/a-Late N.K. Biawas, aged 

bout 53 years presentlY working 
as Senior Auditor in the 

;ffice of Local Audit Office, Air Farce, Shi11oflQ one of 

he app1iCfltS in the instant appiicatian duly authorized 

by the other applicants to verify the statements made in 

this application and to sign this verifiCati0n AccordinglY, 

I declare that the statements, made in paragraph 1 to 4 and 6 

A 	
to 12 are true to my knowledge and those made in paragraph 5 

/ 	
advice which i believe to betrue 

are true to my legal 	
I 

have not suppressed any material fact. 

I sigfl this verificati01 on this the 4th day of 

JanuarY, 2004. 

I' 
I,  

I fi 

L. 



JJ 	 ____ 

NO3O341,7t((D) 	 ' A tvXu - 30vefl1ment of kidia 
MthIstry of Personnel, Public Orievancas and1'ensjo8 

(Department of.Persormei and Tralning 

• 	... 	 . 	. 	
North U1ocNw DelhI 110001 

• 'Xügust 9 1999 

Subject:. THE ASSURED CAREER PROGRESSION SCHEME FOR 
THE CENTRAL GOVRNMT CIVILIAN EMPLbYEES 

I '-P'  \LTh Fifth 
Central Pay Commission 1n Its Report has made certa recommendations 

41 
 
)4

(Jeiating.to the 
ASSured Career Progreksj (AC?) Scheme for thi Cenfrój Government Civilian mployces in all Ministrieg/ partments The AC? scheme needs to be viwed as a 'fé' Net' / to dealItJ1 the problem of genuine stagnafion and hardsp facedby 

the Cmployees due to lack f of adequate:po0j001 avenues. Accordingly, after careful consider1on it has been 'decided 
by (lie Government to lntrticluce' the AC? Scheme. recommended 

by the FiLth Central Pay Commission with certain modificUions as indicated hereunder:. '• . 	 . 	 . 

2 

2.1 in respect of Group 'A' Central ServicestU 
	i/Non Tecb 	I) nO financial upgradatjo under the Scheme is being proposed for the rcas=undet.

romotion in their case must be earned. Hence, it has beendecided that there áhall be no 
	the AC? Scheme for Group 'A' Central services (techuical/t4ofl.Tccj) Cadre Controlling Authorities 

in their case would, however, continue to improve the promotion prospects in 
	 on nctlona1 grounds by way of ofgaJnjsatjo study cadre review, etc.. as per prescribed norms. 

.............................. 

	 . 	 • 	 . 	 . 	 . 

3 GROUP 'B', 'C' ANI) 'D' 
SERY CEWPOSTS AND lSol'ED 

3 1 	
'WbI1e in respect of these categories also promotion shall COn(iøuø to be duly earned, itis proposed to adopt the AC? Scheme in a modified form to mitigate 

hardship in cases of acute stagnation either, in a cadre or In an isolatcJ post. Keeping lii view aJlrelevant'facto 
it has, therefore, been decided to grant 	

(as recommended by the Fifth Central Pay Comniissz and also in acoorda 	with the Agreed Settlement dated September ii, teiation to Group 'C' and 'D' emptoye) entered 
Into with the Staff Side of the Nat1oiaf ounci1 JCMJ 

under the AC? Scheme to Group 'B', 'C' and 'D' employees on 
compfrtion of and (subject to condition no 4 in Annexure..!) of regular service respetiveiy 'Isola posts I 

in Group 'A', 'B', 'C' and 'D' categories which have no promtjcjnaj avenues shall also qualify for similar benefits on the pattern indicated above. Certain ategbries of cwployee such , . S casual employees (including those with 'temporary status), ad-hoc and contract employees shall not qualify for benefits under the aforesaid Scheme. Grant of linancial upgradajo5 
under the ACP Scheme shall, however, be subject to (he cnjij 	Cntioned in 	 • 	 - 

4  • oI' 

	

	9 	' . f___'_•_ 	 2f- ''"...-..--••.- 	 .• 	
) CentraJMmjn$sJThna, 

S 	
1 
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.' 	.  

ar 	'Regular Service' for the purpose of the ACP Scheme shall  be interpreted to mçai the 
e11WblUty service counted for regular promotion In terms of relevant Recruitment/Service Rules 

4. 	IntroductIon of the ACP Scheme should, however, in no case affect the normal (regular) 
promotional avenues available on the basis of vacancies. Attempts needed to improve promotion 
,Ørospesin organisationsfcadres on functional grounds by way of organisatiolial study, cadre 

evows, etc as per prescribed nonna should not be given up on the ground that the AP Scheme 
has been introduced 

5 	Vacancy bated regular proruotiçns, as distinct from financial ,iipgradatiOi uflder the ACP 
Scheme, shall coutinuó to be granted after due screening by a regulaL Departmental Promotion 

relevant ru1ca/guldel1nrs. . 	 S 	 •. 

/ 

SCEENING COMM1TrE1L 
I' 

61 	A departmental Screning_Cmiul!ceshalbe constituted for the purpose of processing 
the eases for grant of bonefltd under the AC!' Scheme 

62 The olvagAWn of the Screening Committee shall be thø same as that of the DPC 

4 	
prescribed under the relevant Rcc'rujtmentfServicc Rules for regular promtflion to the higher 
grade to which financial upgradation is to be granted However, h cases where DPC as per 
the prescribed rules Is headed by the Cbauinun/Member of lb Stj' Screening Committee 
u'nder the ACt' Scheme shall, Instead, be headed by,  the Secretary ofJZflcer of equivalent rank 
of the concerned Ministry/Department In respect of Isolated pôss 1he, composition of the 
'Screening Committee (with niodificatiori as noted above, If required) shell be the same as that of 
the DPC for promotion to analogous grade in that Ministry/Department . 

6.3' In order to prevent operation of the ACP Scheme from resultinghio undue strain on the 
adrnifllstr8tive machinery, the Screening Committee shall.folIów a tlnw-schsdute and meet twice 

• 	in.  afinancial year - preferably in the gist wed; of .Ianuwy md Jill)' for advanc processing of 
• . 

	

	•: the aes. Accordingly, cases maturIng during the first-half (April-September) of a particular 
fInancial year for grant of benefits under the AC!' Scheme shall be (aen up for consideration by 

i ;the Screening Committee meeting in Ihe first week of'3stu ot the preyiOi$ Thianclal year.  
Similarly, the Screening Committee meeting in the first week. of July of any ftnandal year shall 
process the cascs:.that.wouIdbcmaturng dikring The sn4 b1f (qctober-March) of the.sam 
financial yar For exacnph, the Screening ommuttec tuctiug th first week of lanuary, 
1999 Would process the cases that would attain maturity durIng)hàperIod April.. 1, 1999 to 
September 30, 1999 and the Screening Committee meeting In the fjrstweeK of July, 1999 would 
process the cases that would mature during the period October 1, 19?io March 31,2000 

6 4 	To make the Schemf' operatIonal, the Cadre Controlling Authorities 511511 constitute the 
first Screening Committee of the current financIal year within a month froil th date of issue 

• 	. of these instruàtions to consider the cauts that have already matured or would be ind'tur'lnk uptc 
• March 31., 200() for grant of benefits under the ACP Scheme. The next Scrcenlitg Committee 

shall he constituted as per the time-schedule suggested above. 	 S  

Centrar AdmiLsr3vo Tribunal 

S 	 . 	2 JU[2009 	•. 	 S 	 S  

	

'Guwahatf Bench 	 S 



AY 
" 

vInistiiesfDepartrnentg are advised to explore, the possibility of effecting savings, so as. 
nIse the additional financial commitment that lfifmducfion of the 	Scheme may 

.theACP Scheme shall become operational. from the date of Issue of this Office 

so far as persons serving in the Indian Audit S  and Accounts. Departments are 
tned, these orders issue after consultation with the Comptroller and Auditor. 'Oene.ral of 

I 	J11$lfth Centtal Pay Commission in paragraph 5215 of Its Report has iilso separately 
"Dynamic Assured Career Progression Mechanism" for different streams of 

6cWi4lt has been decided that the said recommendation may be consjdered separately  by the 
Mmlstxy concerned in cosultatlon w1th the Departhient 'of Personnel and 

/fTra11 and flue Department of Espendituro 

11. 'Auy interpre 	ri tation/c1fication of dàubt'as to the scope and meaning of the provisions of 
the AP. Schemeshall be giveli by the Department of Personnel and.frn$ñg(Estabiishment.D). 

l2 , 4U Mpistries/Departmentn may give wide circulation to these Instructions for guidance 
of alloncerned and also take Immediate steps to Implement the m Schee keeping In view the 
groundsituation obtaining in servicesfcadres/ posts wthIntheir adunnistrative jurisdiction, 

13; 	'Hlndiversion would follow. 	
0 	 . 

(KK HA) 
birector(E.stobllshment) 

To 

I. 	4tMinistrlesIDepartments of the Govenimcntofljicfta 	T 

'2 	trPidQflt,S Secretariat/Vice President's SecretariatfPrlme Mjlstet's €fllk.e/ 
Supreme CourtfRa;ya Sabba Secretarlal/Lok Sabha Setretarlát/Cab!npt'Sécretariat/ 

I 	 LJPSC/CVC(C&AG/Centrai Adrninistrative:TribunaI(Pdncipl Bench), New Delhi 
3 	All attached/subordinnte offices of the Ministry of Personnel, Public 

Onevaiices and Pensions 
National Commission for Minorities 

Secretary, Iat1onal Commission for Scheduled Castes/Scheduled Tribes 
Staff Side, National Council (JCtd), 13-C, Ferozeshah Road, New Delhi 

• 	'1 Staff Side Members, of the National Council (JCM) 	' 	',• 
8. 	Establishment (1)) Section - 1ipLt 

4/. ) Cczi 	Ad .' rJ, 

: 	' 	JUL2OW•': 
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The ACP Scheme eiwisagen. merely placement in the higher pay-scale/grant uf financial 
bønéflts (through financial .upgradation) only to the Govórnment servant concertied on personal 
basIs and shall, therefore, neither amount to functional/regular promotion nor would require 
Creation.of new posts for the purpose; 

The highest pay-scale upto which the financial upgradation under the Schen shall be 
vai1able will be Rs. 14,300-18,300. Beyond this level, there shalt be no financial upgradation 

and higher posts shall be filled strictly on vacancy based promotions; 

The financial bencfis under the ACP Scheme shall be° granted frojn fhe date of 
• ompletion of the, eligibility period prescribed: under the ACP. Scheme or from the date of 

issue of these instructions whichever is later, 

4. 	The first' 'fiiancia1 upgradaticn' under the ACP Scheme shalt be allowed after 12 years 
of regular service and the second upgradation after 12ydars of regular service from the date of 
the first financial upgradationr.subject to fulfillment of proacribed conditions. In other words, if 

'the first upgradatlon gets postponed on accou4t of the cmpIoyee not found fit or due to 
departmental proceedings, etc this would have consequential effect on the second upgradation 
which would also get deferred accordingly, 

iv  
1 Two financial upgradntions under the ICP Schelne In llU eUtjIe Qovernme.nt icrvice 

'career of an employee shall be counted' against regiilar.'promotions. (including in-situ promotion 
and fast-track promotion availed thkough limited departmental competitive examination) availcd 
from the grade In which an'cmplovee was appointed as adirect,rcruiL This shall mean thLq 
financial ungradatiOns under the AcP.Scheme shall be available only If no reilr,promotior 

an employee. If an 
'empiqyce' has already jot one regular promouon, lie :snaLa,quauq zur u 	viii 

• upgradiitlon only on completiOn Of 24 years of regular service under the ACP Scheme, In case 
two prior promotions on regular, basis have already been received by an employee, no benefit 
under the ACP Schem" shall accrue to lun, 

5.2 Residency' periods(regular, service) 'f& grant of beIcfits tinder the ACP Scheme shall be 
cOunted from the grade in which an employee was appointed as a direct recruit; 

• 6. '•. Fulfillment, of normal. promotion' norms (bench-snack,' departmental examlnat,iqn, 
seiionty-cum-fiiness in the case of Group 'D' employees, etc) for grant of financial 
upgradations, performance' of such duties as are entrusted to"the 'employees together with 

c'LCtVfltIUfl vtold iiuit4spti, financial upgradations aspOrsonal'tO the lnctzrnbent for the stat'd 
purposes and restriction of the ACP Scheme for financial and certain other benefits (House 
Building Advance, allotment of Government accommodatiOn, "advances, ete) only wthout 
conferring any privileges related to higher status (e.g. invitation to ceremonial functhrns, 
deputation to higher pests, ctc) shall be ensured for grant of benefits under the ACP Scheme; 

.., 

Clentrai A nstrtM Thbuná 

f 2 JUL 2009 ' 	• • 	• 

tT 	rrft 
uwahati Bench 
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4. 

f mflapcIal upgradation under the Scheme shall be given to the nel highergrade in 
fdncewith the existing hierarchy in a cadre/category of posts  without creating new posts 

juurpose. However, in case of Isolated postS  in the bscace of defined 'hierarchical 
;res npanclal upgradatiou shall be given by the MinlsIIjC&Departiucnts concerned in the 
fmediately next higher (alndardJconuii)  pay-scales as indicated in Annexurc-1I which is in 

Jeping with Part-A Of the First. Schedule annexed to the NOtification dated September 30, 1997 
the Miiiisty of Finance (Dearlment of ExpeaditUre). For 'ipstance, incumbents of isolated 

posts' In the pa)-scale S-4, as Indicated in AnnexureIL will be.ehlgible for the proposed two. 
piancial upgradations only to the pay-scales S-S and S-6.. Financial upgradation on a dynamic 
fUaSis Le. Without having to create posts hi. the. relevant scales of pay) has been 

•j ,ecoipinended by the'. Fifth Central Pay Commission only for the Incumbents of isolated posts 
, 'hich have no avenues of promotion at all. Since financial upgradations under the Scheme 

,.. 

	

	$..:be', personal to the incumbent of the isolated post, the same shall befllled at its original 
evet. (pay-scale) when vacated. Posts which are part of a well-defined cacfre  shall.not qualify for 

; •i ICP Scheme on 'dynamic' basis. The ACP benefliS in their case sba 1 l be granted 
opforming to the existing luerarchLcal structure only, 

8 	The financial upgradation under the ACP Scheme shall be purely personal to the 

A employee and shall have no relevance to his seniority position' M such, therc shall be no 
açldit[onal financial upgradation for the senior employee on the ground that the junior employee 
In the grade has got higher pay-scale under the ACP Scheme, 

9. 	On upgradatlon under the ACP Scheme, pay of an employee shall be fixed under the 
provisions of FR 22(1) a(1) subject to a minimum financial benefit' of Rs.100I- as per the 
Deprtmentof Personnel and Training. Office, Mcmorandil.m No4/6/97-Pa7 :l dMd.Jrily. 5, 1999. 

The fluiancial benefit allowed under the ACP Scheme sw be final and no pay-fixation benefit 
sJial accrue at the time of regular promotion i.e; p gainstosting a ifunctional post in the higher 

grade, 

.10'. Grant of higher pay-3cale. under 'the ACP Scheme shall bc conditional to the fact 91.4t an 

employee; while accepting the "said benefit, shall.' be piei jàhavc' give..his unqualified 
acptance for regular promotiOn on occuriCnce of vacancy ,  "sulèqüently. 'In case he.' refuses 
'to. accept the' higher post on regular promotion subsequently ho shall be subject to normal 
debarment for regular promotion as prescribcd in the general, instructions in this regard. 
!-Iowever, as and when he accepts regular promotion thereafter, be shall become eligible for the 
scoond.upgdation under the ACP Scheme oy •ifler he completes the' required eligibility 
service/period under the ACP Scheme in that higher grade subject to the condition that the 
peilod for which he was debarred for ,  regular promotion shall ot count [or the purpose For 

: cxanip1e,!f a person has got one'fi.nanclal upg tion site dering 12jars of regular service 
and'afler 2 years therefrom if he refuses regular promotion and is consequently debarftd for one  
year and subsequently' he Is promoted to the higher grade on 'regular basis after completion of 

15 years (12+2+1) of regular service, he shall be 'eligible for ,.. consideration for the second 
...,.upgradatin under the ACP Scheme only after rendcng ten more years in addition to twu years 

of'service already rendercd'by him after the first financial' upgradatlon (2+10) in that highe.i 
grade i.e. after 25 years (12+2+1+10) of regular service because the debarment period of one 
year cannot be taken into account towes-ds the required 12 years of' regular service in that higl'er 

i" 	grade;..' 	 ' 

,.. 
r- 	rni1 3fT 

Centrai Adminlstrdvo Tribunal 
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4 
• 	, In the matter of 'discipliñary/penajty proceeding, grant of benefits under the AC} 

e shall be subject to rules governing normal promotion. Such cases shall, therófoti, be 
eguluted under the provisions of relevant CCS(CCA) Rules, 1965 and instructions thereunder; 

12. The proposed ACP Scheme contemplates merely pjj PA 
pønj kith in the 

• higher pay-scale/grant of financial .bneffts ànly and shall not amount to actual/functional 
promotion of the employees concemed. Since orders regarding .t'Mhbon in promotion are 
'applicable only in the case of reguLar promotion, re.Crvalión orders/roster shall not apply to the 
ACP Scheme which shall extend its benefits uniformly to' all eligible SC/ST employees also. 
However, at the time of regularffuiictjon (actual) promotio; the Cadre Controlling Authorities 
sh all ensure that all reservation orders are applied strictly; . 

&isling time-bound promotion schemes, including in-situ promotion scheme, in various 
tv,mstnes/Departnients may,. as per choice, continua to be . opciational for • the concerned. 
categories of employees. However, these schemes, shall not run concurrently. with the ACP 
Sheine The Adinmistrative Mnustry/1)epartrnent not the employees i,hall have the 
o,tion In the matter to choose between the two schemes, Le. existing. time-bound promotion 
sheme or the ACt' Scheme, for various categories of employees. However, in case of switch-
over from the existing time-bound promotion scheme to the ACt' Scheme, all stipulahons (viz 

prootion, redlstnbution of postc, upgrada m 	 tion involvuig higher functional duties, etc) made 
under the fbrmer (existing) scheme would cease to 'be operative The ACP Scheme shall have to 
be adopted in its totality; .  . . 

14.. In case of.an  employee declared surplus in hIs/her. órganisation :and in case of transfers 
including unilateral transfer on request, regular service reádered by him/her In the previous 
organisation shall be counted along with his/her regular service in his/her new organisation for 
'the purpose of giving financial upgradation under the Scheme; and 

15. Subject to Condition No. 4 above, in cases where the employees have already 'completed 
24 years of regular service, with or without a promotion, the second financial upgradation.under 
the scheme shall be granted directly. Further, in order to ratlonalise 'unequal level of stagnation, 
beiefit of surplus regular service (not taken intoaccount for the first upgradation under 'the 
scheme) shall be given at the subsequent stage (lecond) of financial upgradation under the 
ACP Scheme as a one time measure. In other words, in respect of employees  who have already 
rendered more than 12 years but less than 24years of egulr 8ervice, whih the first financial 
u,pgrtuation shall be granted immediately, th surplus regulat serylce beyond the first 12 years 
hall also be counted toward5 the next 12 years of regular service required for grant of the second 

• financial upgradation and, consequently, they shall be considere4 for the second finacia1 
• u'j aionaso as an when they complete 24 years of regular service without waiting for 

completion of 12 more years of regular service after the first financial' upgradatlon already 
granted.under the Scheme. . " • . • 

• 	 • 	 . 	 . 	 •, 	
• 

Direcfor(Etabhhmen f). 

pd •' 	",'•• 
Centr) Arnjri- 

2 JUL 2099  
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The main features of the Assured Career Progression Scheme are:- 

	

(I) 	It is financial upgradation not promotion. 

(ii) 0 It has no relation with vticancies. 

Normal (Regular) promotion on the basIs of vacancies will continue 
to be gr.ante4 as per releznt rules, when vacancies in higher 
grade arise. 

(lv) Cadre Review will not cease. 

	

• (v) 	The benefit is on personal basis. 

• NO Two financial upgrcidations under the ACP Scheme shall be 
• 	aoiIable on completion of 12 years and 24 years of regular 

service respectimfy. 

NO If the first upgradalion gets postponed on account of the 
employee not found fit due to Departmentoi proceedings etc, this 
would have consequential effect on the second upgradatlons. 

(viii) If an employee has already got one regular promotion, he shall 
qualify for the first financial upgradation on completion of 24 
years of regular service under the ACP' Scheme. In case two prior 
promotions on regular basis have already been received by an 
employee, no financial benefit under the scheme shall, accrue to 
him. . 

bepartmental 5creening Cammittees (same as bP) to process 

(c) Screening to be held twjce a year - .Jan and TuI in adnce. First 

screening to be done within one month of the issue of the order 
for cases maturing upt.o 31 March 2000. 

(xi) Scheme to be operational w.e.f. 09 Aug 99. 	/ 

IT4r,Z Ce,tr. 

•'' 	
2 	2009  

TTi 
LWtiati Sench 
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• ;J. (xu) 
Upgradation to be given to the next higher grade in accordan& 

	

7 	with existing hierarchy in the cadre. In case of isolated posts 

	

7 	where there is no hierqrchy, upgradation should be given in the 

	

.7 	next higher scale as per standard pay scales recommended by 

t 	Fifth CPC. 

On financial upgredation, the concerned employee will continue to 
retain old designation and perform such duties as entrusted to 

the employee. 

The ACP. Scheme will be restricted to financial and certain other 

benefits like House Building Ad . 	 Allotment of Governmit 

Accommodation, Adxinces etc. only. This will riot confer any 
privilege related to higher status e.g. deputation to higher poets 

etc. 

On upgrcidaticn under ACP Scheme, xiy of an employee shall be 

fixed under the provisions of FR 22(I)(a)(1) subject to a minimum 

financial benefit of R6.100. The financial benefit allowed undet' 

the ACP 5cheme shalt be final and no fixation benefit will accrue 

at the time of regular promotion. 

In The matter of. bisciplinary Penalty proceedings grant of 

benefits under the ACP Scheme will be subject to rules governing 

norm.3l promotion. 

Orders regardin9 reservatIon in promotion are not applicable to 

MY Scheme. 

Existing In Situ Promotion Scheme will not. run concurrently with 

the ACP 5cheme, 

In çaseS where employees have already completed 24 yew's of 

rgular service with or without a promofion, second financial 
upgradation under the Scheme shall be granted directly. 

r 
2 	2 

/ / 

I 
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F.No.350.' 4/1/97-Et(m')'vI iv 
Go 'eminent of hid Ia Ministry of Persoi' ii I, Public Grievances and Pensions 

Departinc at of Personnel and Training) 

New Delhi 110001 
February 10,2000 

LAORAN 

 Subject:As5uRED cA 	
' PROGR ION SC'4dME FOR THE CENTRAL. GoVERNM -  cxv: IA EMPLOy5 - :LARWZcATEONS REGARfr.' .4 The undersigned is dir', tcd to invite referr.iice to the

rso  

and Training Office Memora,-, SU!fl 
of even imb'r dated 'August 9, l999rógardiiig the 

Assured Career Progressj0 scheme ACPS). Consequent upon lntfOductj0 of the Schei:ne, Chlriflcat0j,s hay e' been 
sought by various Ministries/Departments about 

Certain Issues 'in COflflCCEiO 
i 

witi impJenentaLjon of th ACPS 'The doubts raised by various quarters have 
'teen. duly examiued and POIntwise 

• 
accordingly been indicati in the Annexure. 	 clarifications have  

,'  

The ACP Sd 
me should sictj be implemented in. keep ing WIth thc• Departm 	

of Perso, neI and TrainiIIgoffjce Memorandum of even number dated August 9, 1999 read with the aforesaid clarificatipas (Annexure).' cases where the AC? Scheme has a Ircady been imple,nenteds;,aII "be reviewed/rectified if the same are not found to be in accordance with the scJierne/clarjjjcgj0 3  
Ajl 

Mini' Jries/Departmej1s may give wide circu1atioi to Lhe e clific oy 
instructions for, g ,cneral guidançc and appropriate actioh in the rnatLer 

 

'4  
• lersion would follow. 	 ' 	

• 	/ 

(KJ(rHA) 

	

birector(Establjshrneflt) 	i 
L Ministrics/pepartments 0 the Government of India 	' 

esident's SccrctarjaVVjce President's SecretarjuVprjme Minister's Office/ 
Supreme Court/Rajya Sabha SecretarjaVk Sabha SecretarjaVCabjnet 
SccretàriaVUp.S/CV/C&AG,tl Administrative Tribuna1Principai Bench), New Delhi , 

All attaclmed/subordinatc offices of theMinistry of Personnel, Public 
Gricyaziccs and Pensions 
Secretary, National Commission for Minorities 
Secretary, 

Nationa1Cojnznjssjon for Scheduled Castcs/SchedWcTjb$. . Secretary, Staff Side, National Council(JCM), 13C, Feroze4lith Delhi 	
Il All Stuff Side Members of the National Council (JCM) 	

/'
Tftunafl 

Establjslimciit (D) Section 
- ii!_cps. 	' 	

' 2JUL 2009  

To 
.1. 
2. 

P.  
 

'S. 
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MOSTIMMEDIATE 

MINISTRY OF DEFENCE 
D(Civ.I) 

Subject: Assured Career ProgressionScheme for the Central Govternment 
Civilian Employees.- Clarifications regarding 

r 	 In continuation of Ministry of Defence l.D.note No.11 (6)19810(Civ.I) 
dt.12..8.99 on the above subject, a copy.. of Ministry of Personnel,. Public 
Grievances and Penion, Department of Pcrsonnel and Trainings O.M. 
No.35034I1/97..EsU(D)(JoIJV) dt.10.2.2000 clarifying various points :Ofl the 
application of ACP Scheme is sent herewith forinforrnatjon and guidance. 

(CA. Subrarrnian) 
Deputy Secretary 

15.2.2000 

GIOrg 4(Civ)(d) 	DGNCC1Pers© 	DGDE/Admrt. 
Air HQrsIPC-5 	DGAFMS!DG-2B OGAQA 
NHQ/CP Dte. 	O.F.B. Calcutta 	DOJAdmin-713 . 
R&D/DOP 	•DPR 	 OIoCAO. . 
MOD I'.D.No.l 1(6/98/D(Civ.l) dt.15.2.2000. 

Copy to: 	 .. S  

D (Appts.); D (Fy.11), D (R&D), 0 (GS-IU); D (QS); D (Q&C); .D( JCM); 0 (AG); 
D (N-Il) D (Air-Ill) DFA (AG) 	D (Works) 0 (0-I1) 

The CGDA All CDAs AU Sr. Dy.DAD, The DGADS;. The Asstt. Audit 
Officers(Defence Services) Kirkee, Kanpur; Bangalore 
And Allahabad. The Director of Accounts (Postal) APSSeôtlon Nagpur-
440001. 

)FA (AG) DFA(Navy) DFA(AF) DFA(Budget-iI) 
AFA.(DP..I) CCA Factory, Calcutta 

OECeII, Chief Capteen Officer/QMG Br., CC Defence Security Troop Room 
No.4 H Block; ir HQrs/JDPC AG/PS-3A; AG/PS-313; AG/Budget; 
E-in-C's BrJCSCC; E-in-C' Br. EIB •; HVF Cell; AddI.DGOr Kanpur; 
DGQA/Admin-1 4; RS-24; Coast Ouaid HQrs/National Stadium, New Delhi; 
AD/DGQA(C oord); General Secretary/AIDEF,70. Market Road, Kirkee, Pune- 
411003. GenerI 	rrAtr' IMfl\1I ..... ... ....... S  

Cecttt 

4 
ic 



Point of doubt 	 Clarification 
Whether ex -servicemcnwhQ halie been re- Yes. The ACPS is meant for the Central 

- employed after giving relaxation in age G'wernmn1 ciilla: employte As suóh, 
 
I.

and - educational qualifications prcsctibed e-servicemen, re-cnlployed as . civilian 

_____ in relevant Recruitment/Service Rules for 4 :mployee, shall be entitled for upgTadatiofl 

particular post as direct recrwt are to be under the Scheme on :compleilon' of. 12/24 
allowed ACP benefits on completion of years of service after dcct recruitmciit In the 

12/24 ytars of service after re emp.10 meat uvil employment Uso, such category of 

in civilian post? 	 . 	 . 	
. persons would already be drawing pension 

on the basis of their service in the armed I - 

foeS.. 	. 	 . 	 . 

14. Anernployec gets first promotionTr'O Upgradations under the' scherno are lo b1 
yeas of regular. service. -  In terms of allowed. on completio.'of 12124 years .01 

relevant Recruitment/ServiCe Rules, service counted . from' .4kect' entry- in the 

rcquin.d eligibility scrvi :c is 8 years for Gove rnment employment It an employee 

The next promotion, wh ther upgdati9n 1 gets firs regular promotion. on oinplet on 91 

uñdtr ACPS is. •to . be- allowed. 2() ycar of service, ho will be entitled to 

completion of .24 years of service, from . second financial upgadation unlcr'AçPS on 

direct recruitment i c lot ir years after the completion of 4 years of servlCC after such 

first promotion or on cou pletion of 8 years l first 	cgular . promotion 1  though. . t,he 

of rt.gul ir suvice after I trat promo tion 	I Re,rui(meflh/SOrV1Ce Rules prescribe higher 

per the Recruitment RuIc 	. 	 - 	

length of regular 	je in the grade. for next. 

promotion 

An emptoyce who ir iivc completed.29 Since the . Assured' ,Caic !b0n o  

years of servtcc sha .1 be entitled br two Scheme can have only piospecUVo 

'upgradatioñs dircctlj aiqag' with other : 
applicatiOn, It is nOt permissible to' allow 

employee who ma' have completed .24 notional benefit with retrospective ejlect 

years of service. rhis..wpuld create an ,This. would nOt lead to änomay'in s much 

anomaly in as much as 5 years of service as an employee 'having . longer years of 

of the former would get neutratised service may get his pay fixed at a 

Thcreforc, the upgadatiofl could be h gWcr/samc stage vis-à-vis an employee 

,atlowcd' -noltonaily (ruin the' dt1e of. having lesser lcngth.OfSCrViCC. . .. 

completion' f 112/24 years of. regular' 	 . 	 . . 
	 . 

service nd actual financial benefit could 

	

given främ the date of 	ctiag of thefl ' 

Screening Committee. . 	 '.. 	 . 	 - . 	 . 

J ~urpgradatt 

riluvapt

:=,Tada

rvi' Rules As' per they- Scheme (Condition N9.6 . at .

qv 
ucribc dep tnaLion/si1IL promotion norms have to be fuUiiled for

"test for' v
promotion., .pgradalion,Under the:-SchCmC. As suçl no

PrmofHwever, thi insitcd for upgradatiofl shall be allowed if an employCe

ofl u  the 

.,..___(z  



Point of doubt Clarification 
who has càmplcicd 24.ycars The fillowing illustration shall clarify the, 

o 	scrvic..c 	is 	to 	be 	allowed 	two doubt 	An mt.umhcnt in the pay-scale of 
upgtadauons dircctly. What will he the R,s 4000-6000/ (S-i) has put in 24 years of 
mode of fixation of pay of the cmploci..? regular servicc without a regular promotion 

The 	mniumbcnt 	Shall 	be 	allowed 	two 
upgrad4iuons i . 	 to S-8 and S-9 	1-us pay 
shall first bi. lixed in S-S knd then in 9-9 
Pay fixation dircaly from S-i to S-9 shall 
not be allow.d 

Spccial pay allowed 'hall not be counted as fl  If special pay has been allowed in lieu of 
separate pay-scale, whether this shQuld be promotion for the puosc of.APS. Mso, 
Lreatcd as promotion for the purpose of the special pay drawn in the lower post, in 
ACPS and aq whether the special pay is lieu of a higher pay-sai 	shall be taken into 
to be taken intoaccount while [axing the account for fixation of pay. under ACt'S 
pay unlcr ACPS' suhjLt to the tulfiflinent of the following 

conditions as laid .dOwp vidc Ministry of 
Finance 	Office 	Memorandum  
E.1ll(B)65) dated 252.1965, re-produced is 
Governnent's' 	decision 	No.32 	under •. 
Appendix-B of FR/SR(Part-1) . (Thirtenih 
Edition) - 

(i)The speual pay in the lower post should 
• have, been granted in lieu of separate higher 

scale Le. special pa*y granted to Steam-typist, 
• 	 . 	 .. . 	 '• 	 . 	 •• 	

• Clcrk-in-chagc, etc.) 

(ii)lffid special pay has been drawn in thà 
lower post ConUnuodaly, for a minimum 
peTiOd 	of 	three 	years 	on 	the 	date 	of 
promotion, the pay in the higher 	still be 

• fixed under .t!ae  normal 'ruh.s,'  treating 'the 
. 

. 	 . 	 . 	 .. special pay as part of.thebasic pay. In other 
• 

r' 	 . 	 . 	 .• 
cases, the pay in the' time-scale of the higher 
post. will bc' fixed. under the nora1 ildes, 
wili refcrenc to the basic pay drawn in the 
lower post (excluding the special pay); where 
this 	reults 	in 	drop. in 	Cmolumcnts 	the. 

• .. 	 . 	 . 	 .. 	.• 
. difference between the pay so fixed and the 

pay plus special pay drawn in the lower post. 
. 	 . 	 . will be allOwed in the Corm. of personal pay 

to be absorbed In future increases of pay. 

(iii)ln both kinds of casà referred to in 
clause (ii) above, it should he' certified that, 
but 	for the 	p,omotion, . the 	Government 
servant would have continued to draw the 
$pecial pay in the l&wcr post. 

__ 81- 
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THE CONTROLLER OF DEFJCE ACCOUiTS tAIR FORCE) 
ROAD,DEHRADUi1-243001 (up) 

ICE ORDER NO. 22 DATE 9-8-2000 	4,AfWEXUE-J2E (U1 

IECT : THE AC? SCR)1E FOR CENTRAL GORNIIE'TT CIVILIAN 
ENPLOYEES CLARIFICATIOITS REGARDING 

C.G.D.A. New Delhi letter No, AN/XI/ 
AP dated 7-7-2000 is.. reproduced as an AnnexUre to this 

ffice Order for information guidance and necessary 

P.L.ffEGI ).. 
DY. C.D.A. ADIiIN) 

t •• ••. 	.'. 	. 	. 	. 
•1. 	 . 	 . 

iu 
1. The C,G.D.A. New Delhi-110066 
:Thpr.CDA') Allahabad 	 S  

The JT.C.D.A.(AF) Nagpur.  
The $enior Director of AudrAF) Dehran 
lU.]. LAO's(AF)IALAO'S(AF) , 

6,. All Sections. (11.0.) . 
per standard distribution list with extra copies to 

pay section 
AuUt oflicer defence services IAFT/2 oubbon road, 

Bagalore 
• 	19, Guard file 
, /Ip,Spare coSies 20 

( VISHA VBERSINGH ) 
SR. ACCOUNTS OFFICER.(ADMIN) 

SSIj1 

j 
• •. 	. 	• 	 ... 	 .tr&jv0 T,thrja 

, S. . 	 •• 	 • 	 7 	JUL 	• 

'.. . ..... 	Wahati Bench 



IAL 	 - 

Vo 7AA c rq bA 	RP.- giN Q.. 

DATED: 07-0 2 

M Pr.CsDPCoFAFyS) 	

- 

T.CDA(FundS),NRUT 

U])ECT : THE ASSURED CAREER PROGRESSION SCHE FOR THE CENTRAL 
GOVERJ11\1EL'T CIVILIL'U ETLOYEES 

R.EFEREiCE. 	This office circu1r letter Nos :- 

I AN/XI/iiO51/' dated 01-9-2000 
2 AN/iio51/Ac/)a 	dated i8_1-200 0  

3 AN/)a/11051/ACP dated 17-2- 2000. 

Li. AN/XI/11051/A 	dated 7-6-2000 

CsDA are aware that vorioUS clarification1s1 

1nsttJOti0flS 
received from the Ministry were already cirleed 

to them for compliCe • 

Few Cs.D.A. have raised some points of doubt and also 
sought for sorne clariftCatiohls on this subject in regaTd to. 
adoptiO1 of crterta for adjudication of the eligible staff and. 
th periodiCitY of holding the DPC,'SCrUti1Y by the Screfl

1flS 

Committee etc , 	 •. 

To make the matter clear,the following pointS are 

:brought out for inforinati . 
 on and guidance. :- 

gR .Q!JLLP!. 	. 
Peons ,Mali,Chowkidal', 
Farash,Safaiv&a & i3hiSties 

H 	jJULZQ9 	/ 

tuwihati Bench 

DaftrY post is in the no'rnal line 
of promotiofl to Peon's post,IOX' 
which no departmental test has been 
prescribed in the Recruirneflt Ri1eS 
for DaftrY. Thercre alT- the 
eligible' Pens havirg putt in 12/24 
years of regular service but not 
promoted to DaftrY'S graEle are to 
be considered for finanCiial upgr-
adat.inUnder AcP Scheme in the 
scale of Pay applicableto Daftry's 
.-ost. SimilcrlY,the Mali,choWkida' 
FrshpSafai\a & BhiStieS etc 
are also elipible for ironciai. 
uprtt101 in the next i1he' 
scale of pay of Rs 2610-RS 3540 
provided they have confllted 12/24 
yccrs of eJ'triCe but haV-flOt been 
rrornoted to next higher grade 



• 	
3'- 

• 	C: 	'. 	 • 	•'.•, 

RxS 
Clerk post is in che nrmal line of proriotiofl 

±d Clerks. But..paSi-:'1 of De3rtm'fltà t.st for Clerks post 
n prescribcd in the Recruitment Rules. Therefo.re ,SUCh of 
ecorc Clerks wh have ulid in the Deoartmeflta,i.. test 
iost o ,.cler and' hv not ,rcci'vecl a promotions 	their 

hVe com1)lete 12,24 ytoirs oserViCe' tid ,a.ting in 

'ece1ve the promO.O11 to Clerk's 	d}e to be cohsidered 

Jancal upgradatiOfl in thd sc1e of pdy appl3.crlblC t 

	

•. L 	' 

j i 	 1 , 

'I . 	
, 	 . 	. 	. 	, 	 '. 	i 	..•' 	 •.. 	1 .  

Dlr?ctlY recruJ-tc?d lerks,1tthb nave not boen 
grade of AuitOr,éVC1? afterl Ornp3Xeti0T o.fJ'12/2 
ar to be considerd 	 a1 ti0fl 

• 	.•..••_ 	• 
•. 	 . . .....- 

ale, appJ .1,ca'l, to udi'or g1.'adej iriCP' 110 	fart 

	

bee presbr?-bcd I the ei 	
I141 for 

the Auditor's grade . 	 I  / • 	•.r) 	 ji.! 

&UOR AVMTORS 	, 	 .: 	, 	 '. .• 

f) 	 whob.aVe been 

4,ae:th,&~ ,

romoted toSeuior'AuditOrs grade.afldWh0h1e passed the Supor 

i'sor.(Al Cs) 	am or  $AS Part, I Exath and have, completed 2L, years 
f' sep/iCe' are to be coniderCd fçr Second', Fiiancial upg'adt.0fl 

nthe sccile of pay applicable to the post of Supervisor A/cs 

fU1fil1 the criteria pf asifl the Déartmer1tOl Exam of 

• 	 evisA5) . oBAS Part I exam1 hav 
since pasSed 

	

rt -II -  exarnflio11 	avP00 	year50 
service,and 

• ' 'iiting in 'Q' for proOt0fl to SO(A)"sf'3 
	are alsO to be 

considered for second finanCi4 upgradatiofl in the 'scale of pay 

.. applicab1e to the post of SO¼A) 
. 

Directly recruited 
DEO 'J' who have not been 

prqoted to the grade of DEO '3 despite their completion of 2 

service in that 'grade are to be'. 

"_ 	 Pay scale aplDlcbetoO •'' which 

post is in the next line of prorotiOfl. of DEO'' and for ijCh no 

• - pe.artmentai?Xam1tb0n is prescribed . 	 . 

T 	
I 

DEO '3' 
iho hjve not been pronoted to the rdde 

'C! despite their completion of 21 yqar of servic in 
t1't gradeaI' to be conaidered. for the second financial upgra- 
dtion in the pay scale of DLO 'C' which post 13 in the next line 

• .epromOiOfl for DEO 	
for which no Dep.artm&ltal eXmiflati01 IS 

.prescibed  

STAFF CAR DRIVERS 
(. .ORDI'TARY GPE 

o Staff Car Drivers(Ordi.n 	Grde) whO have not 
i.e. Staff 

	

been nromoted to next grade 	
Car DriverGrade th0 

VA 

- 	 ••, 	 I 	- - I 	 -- - 

--•-- 	 •- 

WA 
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tec1 12/24 y 	;:rc to be c oi, 
t of £i,n'ici'L 1..l!,',1(_.b..LOh in the scale 01 
the post c. 	tiff C.r Drivr-IIsubject t 
they 	ve ol'.La:L'1od in Practical Trade Test 

th Rec:..'ujjTrlicnt :tUlC? 5 

'TOR GRADE-li 

Diect 1 y r.1'Litd Hiric'i.Transiators (±'ade-II 
iot 'on ir1ctc1 	Ir.i TransLator,G.rade...I despite 

RI .Ti ' letion of 12 er' 	sarv.co in that Crade are to be 
d for 1st financi. ......... r 	tion in the pay  scald app 

rt0 Hlndi Trn at sl 	r.ide - 1 which pOst is in the normal 
ron;otion to this cl.:' cy md no Departmental Examin-

S proribed 

TRANSLATOR RADE-I 

Hindi Trthislators,Grade-I,who have .ôothplééd 
2.4 1 ers of service and iisVC .ot bean iromoted to the grade  of  

i. Officer so far, are to 	considered for second financial 
adetiQn in the pay scale ol Hind. Officer. which post is in 
normal line of promotion co th'.s category' and no depart-

mental Examination is prescribed: 

TIME SCHUJULE 

4, .. PERIODICITY OF LDLXi OF SCREiILG COMMITTEEjDPC FOR 
cONSIDERATION OF F'I ~T!I'CIAL U'GRADATIONS 	DER ACP ScHIE 

The --°- 	r equir ed to meet twice in 
financial year prefrab1y i 	e first week of January and 
July for dv.::ncc procesSifl, o: the cases. As per nararoph 6.4 
of the DOPT OM dated 9-8-99 the first creeing èorTln,ittee"was 
to be sCt up with in a mont1. ±10111 the date ofsue of the ON. 
dated 9-8-99to .considr tho .cas th,thad already mstured.or. 
were to mature upto 315-20 0C for ruc of benefits under A 
$çheme :Tlie.ñpxt ScI'eeflh11gL'1t1'1itCe Jas required to meet in:.:. 
thefirst week of Januy 200). to i::aCO3s in advance the.. ces 
mturing for benefits 	cheme durin the period 
from 1-.4-20Q0 to 30-.9-2000 

5. 	 Si 1lr]y 	 ":11creening,  Comriittee may 
meet in the first week Of July 	'.- to process in a,vance- the 

ses maturing for benc-fit' underthe ACP Scheme duMhg.thé 

riod from i-1O-20O to 31-3-200' 

Controllers 	hvo not so far tkn an 
kctio fbi' piOcessir. the css which were maturing from. 
i4_2000to'30_9-2000 are. reusted O take action i:minediatcly 
to process the eflg:'b12 	nd 	r'ord the Screening Corm- 
it-tee's reportp inmedjatelY 1. moy also be ensured 'that there 
crc no loft ovcr cases to be c;cnicord for such of . those 
eliibie staff whose benefits wore to he considered between 

-8-99 to 3-13-2OOO. Csss o 	ho abovC natre . 	 oonsid- 

ered SO fadue to One reasoIl oi' th thhei' ,may 'now be con 
by the Scrcer4ng CommittU 	';hc oports sent to this hOrs 

rim 	+1 r 
 

I 
 A; :WX ~,_! oc-V 

1 



H 
for consideration of finciei upgradation 

cases the bEnefits were to be given between 
9 bQ 31 3-2000 may be furnished 

• 	 It is aso 3tPted th't while f orwerding the 
••. ;cát .ep1ort of the eligible Senior Auditors an 

of the oxtrct of the entry mode in their serv!co 
the particulars of their passing the SAS:PartI 

• tion may alsc be enclosed.. 

Please ack. receipt . 

DY.C.G..D.A. (.AiI has seen." 	
0 

II 

- 
0 

XX SD XX 
0 	 - 

( 11. SJ-INTH.A.NAM ) 
FOR C.G.D.A. 
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0 	

•0 

•0 	
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• 	

0 	

0 
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1 
THE L.A.00(aF) 
SHILL.ONG 

No. AN/I/4348/SA/ACp_V 
OFFICE OF THE C.D.A.(AF), 
107 9RAJPUR ROAD,DEHRADtJN. 
DATED: 4r.o4-2001 

- '1.2- -  

JEGISTERED 
D 

A. C, P. SCHiE FOR CENTRAL GOVERiNEJT CZILIAN 'EfiPLOYiMS SHRI R,K, I3ISWAS SR.AUDITOR Al C NO. 
8313252 

REFER CE: Your No. LA/ Si 1G/ 1/Vol )1I dated 10-4-2001 

In this connection it has already been 
c'arified by the C.G.D.A,New Delhi that such of tho3e 
cases for financial upgradation in the next higher ssale 
of pay under AP Scheme have been cleared who were (i) 
Directly recruited Auditors (ii) Promoted to Sr.Auditors 
iii) Completed 24 years of service in DAD and(iv)qualified 
in the departmental examination of supervisor(4)ISAS Part I 
SAS Part ir, in confirmity with the clarification giv,  
under point of doubt No. 16 vide DOPT ON No.35034/1/97/ 
Estt(D) dated 10-2-2000. In other Wora,the individuals who 
ha'e not qualified in the above mentioned departmental 
examination,bit have qualified the other coni*itions as 
mentioned above are however not eligible for consideration 
for financial upgradation under the ACP Scheme 

2. 	 The. individual may please be informed accordingly. 

Ccrirz I Itc Tcuiia1 
( P.L.IIEGI ) 

..,,  
2 	2009 

DY.C.D.A.(AEIIIN) 
JUL  

- GuwahatiBench 



ow 	6o 

V c4 

JL/kA 	.9hi 

16Y 7u 

7.L; &cif-iL1 

&L '1i't, 

-d-- 

-6 c415..cM 

ALt /Q 	eO1tWLJ 

&Q p0ttt1 cJo-6/Ld 

?YY/ 

- 	(_c, 7èkL  

A& 

O141t, /At AtJj 

	

Zi-j. 	jø fl,7JJ 

(ff 

d d' 
t(rvr( 

--r/ 

4 -V4Ck 

is-  ft 	t 	j'ofA-b-I 

OQ 

(ü4',pJ 

- 

• 	 [ 1 
Crnri$ Mmin 	I.buna 

/ 
JUL 20O 

¼ 



'
VZL 

200. 

- 	

onward tran zi 

— • 1 ITPUR'ROAD,D 

___ 	
• 1 O72001 

SCHE1E FOR CENTRAL GOVT CIVILL 
,K.BISW sa.AUDIT0RAIG NO. 

313Z 2 I 

i 0 .dated 02703, 

teW o  hp0Stt0fl c1aD1Me&t0 
j0et' of even No. datedi 
c1ean8tti0fl'0' 	

received 

épre5e1itati1 O the above namd 
to 1Qra 0zjCe or 

.1 0 I1iflO F 	ce(D$) New,, 

áyD 
jformed.. cordiu1glY 
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C?- Amn S  

PEED  

MEDIATE ,  IMPORTANT CIRCULAR 

NO. AN/Il/il 5/suP/4/O2-I 
OFFICE OF THE C.D.A.(AF), 
107,RAJPUR ROAD,DJLHRADUN. 

AF) NAGPUR 	 DAThD:-O3-2OO2 

fiICES(INCLUDING 

IONS(MAINOFEIcE ) 

•: EXAIIINATION FOR THE POSTS OF SUPRVISOR(ACCOUNTS) IN 
DAD TO BE HElD IN 4/2002 

It has been decided to conduct the Supervisore(Accoun±s) 
rade examination for promOtion to the grade of Supervisor(A/cs) 

as per the following schedule 

Date day 	Time 	 Paper 

29-4-2002 	10 Ai4 TO 1140 AM One paper objective type with 
multiple choice answer5(Wlthout 
Books)contaifliflg Part 'A' & Part'B' 

Part-'A' Common to all candidates 

part- , 'B' havin, specialised porticn(i.e. Army/AF/Navy &Factory 

Part 'A' & each portion of Part 'B' will contain 25 objective 
type questi'ons. with multiple choice ( FOUR I answers . Each quest-
ion will carry two marks . Total marks for Part 'A' & 'B" will be 
100 with each part carring 50 marks • The candidates are expected to 
answer all questions in Part 'A' & all question in the selected 
portion of Part 'B' 

2. 	The following criteria has been decided to determine eployee 
eligible to take the Supervisor(A/cs) grade examination:- 

All the Senior Auditor's/ in the pay scale of Rs 5000-8000. 
whose date of appointment/promotion in Auditor's grade/in the Pay 
scale of Rs 4000-6000) is upto and inclusive of 31-12-80 '. 

Senior Auditors who have qualified in S.A.S. Part 'I examination 
need not apply for admission to this examination ........ 

30 	The examination will be conducted at Allahabad,Agra,Mumbai, 
Bangalore ,Kolkata, chennai, Chandigarh; Cochin,DehraDun, Guwahati, 
Jammu, Jalandhar, Jaipur,Kanpur, Lucknow,Meerut, Nagpur, Nasik,NewD&Lhi 
Patna, Pune  'A' (Sc), Pune 'B' (0) ,Port blair, Pathankot,Robrke.t - 

-' 

S 	2 	: 201)3 



shapatnam & Willing-tofl' 
1tes 	 i are appearng in the examin- 

____ 	
encarest to his/her duty point, 

- 	de'1yt.he PCDA/CDA for consid- 

• 	 a' ëategory candjdates would be 
(in both parts put together) 

Tkee will be no 
instructiOn5 

F[6021/1O/76_EStt(SCT) 

a 	f'standardS in the case of ainiriatiOns,it has been decided 

- 	 e:qta1ifying standards for the 

d 	-. pearthg!ifl the above ecamiflati0n to 35 marks 

ohts ut together ).This may be brought to the 

notice of theSC, ST candidates 

The lLst of candidates in 
the prescribed proforma may 

ple'ise be forwarded to this offi-ce/Section by 15_3_200? positivelY. 

It may also be brought to the notiCe'Oi the candidates that 
Second Financial upgradatiofl under the A.C.P. Scheme would be 
available only to such candidates who qualify in the above exam-
ination subject to other conditions mentioned,in the D.O.P.,TS 

instructionS on the subject . 

• NilrePOrt is also requird 
Please acknowledge recdipt 

( VISHAMBER S1NGH) 

i 
 OFFICER(ADM 

(A 	 SR ACCOUNTS .) 

wrfi 
J CentraAdminjsfrajveTljI.unaa 

2 JUL.2009 

ru  I  

I 



5JEbT COVERED S 	

* 	 S  

S 	 S  

era 	
inc±ples and Procedure of Accounts and Audit • 

	

	
general org ±Uo of the Armed Forces ) 

'dütontoiGo .  ACCOU-ItS and Audit d 	.;to ithe Defence Servie lstirnates . 
1S&I 	

S •ce Audit Code 
Acbounts Code 

Io 

 Codes and 1anua1s c9cerng my,Aj 
	rceNa and Factor].es 

r 

ON Part II (Vol i 
•. ArznyLocal Audt Manualpart_i • 014 rt-IX & X 

	

• OM Part-IV 	
S 

VIII 	 S  

nal 
f1 O,N. Part iii - 

CIO  
2. AIF. LOCAL AUDIT MANUAL 	

2009 
S 	 - 	

S 	n 	• 	2 NAVY 

2. Naval Local Audit Manual 	 T,",wMahati Bench 

/•. 	 •. 	

• 	 S • • •1. O.M. Part-VI 
2.. iy. Accounting Rules 

* The candidates may chose any of the section in Part B irrepeôtj of the organjsajo in Which.they are servng , 

J.  

S 	 • 	 • 	 - 	 • ... 	 •. 

.5, 	
5•'• ,• 	 S 	 • ,• , 	 S 	 -. 	 • 	 •.. 	 • •S 5 ', 	 • 	 • 	 ,S•• 	 •• 	 : 	 • 



P!21A 
F OF T INTENDING CANDIDATES FOfl SUflRVISORY(ACCOUNTS) GRADE EXNIINATION 

___ T

LD II O4JQ 	__- 

S 	

• • S r 
S p • • • • • ..................................... 

rade & AC NO. 	DATE OF Station & Cffi.ce 	
Nearest centre particular Section of 

candidates . 	bècing where serving 	to the candid- paper under rt 
tBI 

Auditor 	 ates duty 	in which the can.id- 
- 	 point . 	ate opts to attempt 

(Army,Fys,AF & Navy) 

_.___ e---_;_ .------ 

	

---- 
--------------------------------- - 

hther c1o7ng9 OTh 
]ateg.ory,if so,p1eaer specify 

OR SIT 	 '-- 
______ 	• . • . • • 5SS .e.S.SI•O 555*55.. •* .5.55.55S s 55s55••• 

•..jr: 	7. 	 8. 
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onfidentia1 
-J! 

NO. AN/IC/727/Piorn/Supvr 
Office of the CDA 
Udayan Vihar, Naranqi 
Guwahati — 781 171 
Dated 28.05.2002 

 Ares Accounts Office 
• Shillong 

 PAOWRs), 58 GTC 
ShIllong 

 PAO(ORs) 	ARC, 	Shlllörig 

 IA0(A), Jorhat 

 T LAO(A) 	Slichar 

 LsAO(A) Narangi 

 LAO(222 ABOD 
c/099AP0 

 MO GE 868 EWS 
Qnnrl 
77 

I ' 	 9. /U-.AO SD, Bhalukinara 

10. MO 1350 Tezpur 

11, ALAO FSD, Panitola 	 ' 

ALAO 482 Coy ASC, 
C/O 99 APO 

MO GE Dinjan 

Mo GE(AF), shillong 
ALAO FSD, Rangiya 

MO GE 5133 EF 
c/c 99 APO 

ATJAO 313 Coy 
c/c 99 APO 

MO GE Narangi 

MO GE Slichar 

20, MO 1350, Silchar 

MO (3E(AF) Tezpur 

ALAO SD Silchar 

MO BSO (AF) Jorhat 
MO GE Jorhat 

MO GE shulçng 

ALAO SD, Shillong 

MO HsO,Shillong 

ALAO SD, Shillong 

29, as i/c AN/I(B), AN/Il, AN/Ill, AN/LV, AN/v 
0 & H Cell, h/Cs Sec., 'T' Sec., DDP Cl1., 'N' Sec. 
'E' Sec., Sc Sec., Pay Tech, FA Sec. OPs Ce]). 
(Main office). 

CP  
Subject i — 	of Second Fin ancial U pqrada tiori uLtjj 

scheme to the Directl_Y Recruited Auditors, ijQ!le , 
cxnoted to the grade of Sr. Auditors. 

Approval of the canpeteflt authority has been accorded 

Cc'nll. p/-2 
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•" 

I- 

cn under thO jCP 5cheinQ 

nO 059000 to such of 

i% to Sr. Auditors grade 

ourlifiod in the Supvr 

pr ASflCX A' to this 

W of DOF9'S memO clt.9. 

bt. obtsifled from 

• 	Office/section duly 

f p-Y of 

: a! a nd sh 1 1 
r' I thor 

cli - jlgu in the 0jst!ng 

a--t- n .r .n!oritY po.L 

!, 	
The f1flflCil bflefit shall be final 

zd no IxatiO 

flCfitS 

would accrue ct 
the time of regular promoti0fl in the grade 

b   o supvr(IVC5) When given to thwn on their 
turn. 

L•   
ixation o 

The individuals may exercise options for f  

D & 
P T'$ No.1.2.87 stt/Y dt.9.11.87 

withifl one month 

pay as per  

of j8ue 
of this circular. 

Sr. Accounts officer(11) 

Encli Annex 'A'  

Annex '13' 

I 	- 

) 

-- 	 I  

I. 

p 
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•tl 

v. 
ahtj'.'Cjrcu1ar NO.AN/IC/727/Prom  

,i :peerO 	:scale of cffice where 

	

to 	:sering 
'Lfinncja1 whjch 	• 
..pgrdatinupgraded ;..'Üflder 

:ACP - 

a4iOA..29.O4.2o02 Rg.5500- M.O. CDA, 
$Rg , 	 175-9000 Guwahatj 

	

'Moni. do- 	- do - 	PAO(01S) 58 GTC 

	

83lOi84J 	,- 	- 	 Shillong 
• 	 *R,SA 	do - 	AAO GE 868 E1s 

	

4 	 dO 99 APO 
• 	I-i' 	 .i.'• ,- 4•. 

	

do - 	ALAO SD, 
Bh1ukmara 

5. 	 - do - 	- do - 	- do - 
l3O.2 

1.h•ifk 	' 

71, 

	

- do - 	LAO(A) Jorhat 
I 8362438..._ 	 - 

	

R.k .DaSA' 	L2_ 	- do - 	AAO 880, Tezpur 
8313385 - 

8. Mr5.S. Choudhury,SA 	- do - 	- do - 	- do - 
8313496 	' 

9 0 	Shri R. Borthakur; ISA' 

	

 - do - 	- do - 	AIJAO FSD 
8306562 	 - 	 Panitola 

10. " J.K. Gohain, SA 	- do - 	- do - 	- do - 
8319016 

• 	
11. 	A.S. Ansari, SA 	- do -' 	- do - 	AIiAO 482 Coy 

8306328 	 ASC (Sup) 
C/099AP0 

	

12. 	P.C. Dutta, SA 	 - do - 	- do - 	- do - 
8306398 

" T. Das, •SA - do - 
8 313 551 

" G.R. Deb, 	SA - do - 
8302414 
' 	Rajnath Ram, 	SA - do - 
8319662 

" R.P. Sharma, 	SA - do - 
8306406 
11 M.R. Deka, 	SA - do - 
8306573 

M.N. Joshi, 	SA - do - 
8306407 

A. Ramgalang, SA - do - 
8302 391 

tIm. M. Gohaip, 	SA - do - 
8306189 	0 

T. Lyngdoh, 	SA - do - 93Q9Q54  

F. Nongbri, SA - do - 
8 30 6594 

 -do - 	-do- 

M.0. CDA 
Guwahati 

- do - 	MO GE.Dinjan 

- do - 	PAO(ORs) 58 GTC 
Shillong 

- do - 	- do - 

- do - 	Im 

- do - 	MO GE(AF) 
Shillong 

- do - 	- do - 
Oj 

- do - 	- do - 

- do - 	- d 

c 	..A 	
01 

-- i-I 
• 	 •- 0 

rt 	 Ill 
I 0_•°0'.° 	

400• 	
• 	

1° 	 • 

' 



-2- 

:::: 3::::-- -------  

jofl,SA 	
29.04.2002 Rs.5500- AAO o(p),shi11ong 

I 	 175-9000 

taskar,SA 	- do - 	- do 	M.O. CDA Guwahati 

Debe SA 	- do - 	- do 	do - - 	- 
in aishy, SA 	- do 	do - - do - 	- 	- 

562 
• 	r H C Das, SA 	 - do 	 do - 	- do - 	- 	- 

06187 

Mrs. Urna Cha)crabOY, SA - do - 	
- do - 	- do -. 

8$13380 do - - do - 
Shri K.P. Sharma. SA 	

- do - 	-  

8316804 
N.C. Mandal. SA 	

- do - 	- do - - do - 

8313561 
S. PurkaYaSt. SA 	- do - 	

- dO - - do - 

8306520 

24 	
Sita Deb, SA 	- do - 	- do 	

do - - 	- 
8310186 

do 	do - 	do 

33. 	3.R. cha)rabortYt SA 
	- 	- 	

- 	- " 	- 
8306444 

S. Deb. SA 	
- do - 	- do - 	

do - 	- 
8306458 

35. shri iswajit DaB. SA 	
- do - 	- do 	

do 

	

- 	- 	- 
833.3 57 Oto 

• 	36. Mrs. ID. sengupta. SA 
	- do - 	- do - 	

- 

• 	 8306243 
shri D.P. Sharma. SA 	

- do - 	- do - 

8314422 

	

- do- 	- do 	
A1AO FSD, Rangiya 

' D.C. Bhuyafl, SA  
8302387 

NageShW Rap, SA 	
- do - 	- do 	

do 

	

- - 	- 
8306462 
" H.K. ongopadhyaY.SA 	- do 	

do 

	

- 	- 	
- M.O 

8306231 
" sanjit ChoudhUrY. SA 	

- do - 	- do - - 

8313255 
B.C. Kalit*, SA 	

- do 	do - 	- 
8313452 

Rame3hW singh. SA 	
- do - 	- do - 	

do 

8299785 
- do - 	- do - - 

B.B. DaB. SA  
9306403 

s. 
shri suprakash ChoUdhury - dO - 	

- do - - do - 

SA/831 3492 
46. " Syed Imrafl Ra5Ul SA 	

- do - 	- do - - do - 

830657.7  
I.D. singh, SA 	

- do - 	- do - 	
do - -  

8313602 
48. " BisWaiit Deka SA 	

- do - 	- do 	
do 

	

- - 	- 
0 ,213 366 rntd. P-3 

ekl

-••-•-• 	_•'n -t•.•._. - 	 -' - --- 	 \ 

'1 	, 
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Mrs. Nanjta Mishra, , 

8306522 
29.04.2002 

• 
R;.50: Guwahatj 
175-9000 

ff o. Shri Chndan Cha.kraborty - do 
13346 

- - do - - do - 

V 	51 " 	B.N. Shanna, 	SA - do - - do - - do 8306576 - 

 " 	D,1(. 	flanerjee, 	SA - do - - dO - - do - 8319690 

 Mrs. J.P. Choudhury, SA - do - - do - - do 83329 - 

 Shri. D. KDutta, 	SA - do - - dO - - do - 8302482 

 Mrs. G. Aditya, SA - do - - do - - do - 813437 

 Shri J. Das, SA - do - - do - - do - 
8306191 

 " 	J. Ekka, SA - do - - do - - do - 
8308488 

 " 	K.G. Dey, SA - do - - do - - do - 
8302412 

U.S. Roy, SA - do - - do - - do - 
8313557 

 " 	T.K. Choudhury, SA - do - - do - - do - 
8313336 

 Mrs. S. Ch&craborty, SA - do - - do - - do - 
8306337 

 Shri T.L. Das, 	SA - do - - do - - do - 
8306129 

 " 	B.X. Jha, 	SA - do - - do - - do - 
8319538 

'64. It 	A. Gupta, 	SA - do - - do - AAO GE 583 EP 
8306436 	- -' C/O 99 APO 

-15. " 	B.K. Deb, 	SA - do - - do - ALAO FSD 
8313258 . Rangiya 

 " 	D.K. Saikia, 	SA - do - - do - ALAO 313 Coy(Sup) 
8314388 dO 99 APO 

 1 	B.P. Biswas, 	SA - do - - do - AAO GE Narangi 
8313400 

68 0  " 	G.C. Das, 	SA - do - - d8 - AAO 	.i 	S11cr.- 
8313493 

 Mrs. LR. Bhattacharjee, - do - - do - - do - 
SA/8306340 

 Shri D.R. Singh, 	SA 	. - do - - do - M.O. CDA,Guwahatj 
8285922 

 W. Daimari, SA - do - - do - - do - 
8313399 

 Mrs. T. Dhar, SA - do - - do - - do - 
8306525 - 

 " 	Sobha Deka,. SA - do - - do - - do - 
8313369 • • 

 Shri M.P. Singh, - SA - do - - do - - do - 
8294172 	• 	• 

75• " 	P.C. Deka, 	 • - do - - do - - do - 
8313401 

Contd,P/-4 

IWN 15 



	 -. 	- 	- 
r - 57  

29.04.2002 Rs.5500_M0 CDA, - - 
j75_9000 Guwahati 

- do - 	
- do - 	A0 BS0, sjlchar 

SA 	
- do - 	

- do - - do - 

	

SA 	
- do - 	

- do - - do - rcantai 
Choudhury.

5. Gupta. SA 	
- do - 	

- do - M.O. CDA 

_____ 	
9306511 	

GuWahati 	/ 

H. DaB, SA 	
- do - 	

- do - - do - 	
2 JUL 2 

.. 83062 

	

D2. shri B.C. Basumatary 
SA - do - 	

- do - MO GE() 

3133 	

TeZPUr  

" L.K. prasad. SA 	
- do - 	

- do - - do - 	

Bench 

9319228 

" Udayafl DaB. SA 
	

- do - 	
- do - 	lA0(' Si1 

831355 8  

t. 	
SA 	

- do - 	
- do - 

M.O. CDA. Guwahati 

r.; 	930651 4 	 do 

Reba e, SA 	
- 	- 	

- do - - do 

9306524 

thri 	
SA 	

- do 	
do - 	-  

930619 3  

	

98•H A.K. 5hgas SA 
	

- do 

 

8313 4  

890 	
rS. D. aitreY1 SA 	

- do - 	
- do 

- AAO Dt 

930643 3  

' M
. 

attajeSA 	
- do 
	do - 

- do - 

" 
A. ROY 

çoudhU1 	
- do - 	

- do 	
- 

8306446  

M. ChOU' 
SA 	

- do - 	
- do - M.O. 	

,GuWati 

9313565 

Sb• ROY. SA 	
- do - 	

- do - 
	do 

8310188  

,P. Pa3W 	
- do - 	

- do 

9306118  930604 	

dO 99 

/5. 
H j•N. DaB, s 	

- do - 	
- do 	re 

ACCOUfl 

9 	

9
8306404 	

0j,shi1l0fl 

96. " p.K. Bafleri9 
SA 	

- do - 	
- do - 	- do - 

1 N.K. BarUa1 
SA 	

- do - 	
- do - - do - 

\ 	
9313518 

j,N. Shaa. SA 	
- do - 	

- do - M0 BSO( 
9306400 

8302384. 	

jorbatrhat 

eog' SA 	
- do - 	

- do - - do 

10 

100. l  R.• prasad,SA 	
- do - 	

- do - 	M° 
93024 

0.] 	

9306126 contd. P/5 

101. 	
K. paul,SA 	

- do - 	
- do - - do - 

8319277 

___ = 



IJ 

29.04.2002 	R;.5500 - - - 

S 175-9000 Guwahati 

do- - do - AAO GE,shillong 

do - 
- do - - do - 

- do - 
- do - AIJAO SD, shillong 

tt, SA 
7 $ 

do 
R. 	4bafliaflg,SA 

- do - 
- do - - 	 - 

O'6595 
- do - 

- do - 
AAO B30,ShillOnlg 

T. pariat, SA 
B30618 - 

Bhattaehariee,SA - do - 
- do - - do - 

Mrs.N. 

• 	
. 8306399 

•,'I09" 	P. Ryfliah, .SA 	
- do - 	- do - 	- do - 

8306592  

5h i A. Xh 	
- do - 	Area ACCOUfltS 

r arimh, SA 	 ,Shi11o0g - do - 	 0ffi 

8302389 

 

B. Gin, SA Mrs. 	
- do - 	. do- 	- do - 

8310954 	

Cfl1I4b 3Tl 

I Centra,AdrnistrtvThbu 

5. PahiOfl9' SA 	 - do - 	- do - 	- do  

• 	 8309056
- 	/ 

M. 

 

Svnqkofl. SA 	
- do - 	- do - 	- do - 
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6306309 
- 	

- 	 - 

" 	C. Nongkh1s SA 	
- do - 	- do 	

do 

8306346 
Shri R.B. singh, SA 	

- do - 	- do - 	- do 

8302106 

Smt. S. Dias, SA 	 - do - 	- do 	do - 
- 	

-  

8306506 	 - 
do 	 do 	do 

M. 	areh, SA 	
- 	- 	- 	- 	

- 
B 

	- 

/ 	8306447 
- 	

- 	 - 

S.S. Gupta. SA 	 - do - 	- do 	do 

6313573 - 	 - 

M.W.. Khoflgwir. SA 	- do - 	- do - 	do 

8313250 

s. Roy 	houdhUrY,5A 	
- do - 	- do - 	

- do - 

8306323 
Arufla Paul,SA 	

- do - 	- do 	
do 

- 	
- 	 - 

8306445 
Uma BhattaChenJ,SA 	- do - 	

- do - 	- do - 

8314477.  
shri Surya Sen. SA 	

- do - 	- do - 
	PAO(0R8) ARC 

83192130 	
shillong 

do - 	do - 
' I . 	3• ChoudhUry, 	SA 	

- do - 	- 	
-  

8314389  
is 	D.K. BasumatarY, SA 	- do - 	

- do - 	- do - 

8315285 
IS 	Tapan Nag, SA 	 - do - 	- do - 	- do - 

8314396 
Mrs. Purabi Datta, SA 	

- do - 	- do - 	- do - 

8319278 
- do - 	- do - 	- do - 

rahati Bench 

128. 	 Contd.P/ 6  
14493 
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29.04.2002 	ft.5500 	PAO(ORS) 
	C N 

ghri D.P. D, SA 175_9000 Shillong 
9313527 

 

N 
- 	 - 	- do - 

do - 	- do 	 N 
Q Mrs. B. Mishra, SA N 

830651Z do - do - 	- do - 	- 	
- 

1. Shri I. HusSaifli 	SA 	. 

8306402 - 	- 	- - do - 	- do 	do 

 Mrs. J. 	rbafliag. 

/ 8306178 - do - 	- do. - 	ALAO SD, 5hjllong 

 " 	A. ChOUdhUZY, SA 

8306245 

hundred thirty three) idivuduals. 
Total - 133 (One 

OfEiC AsStt. Accounts 

it+i1 	Owzifl  
CentrsAdmj,j$hnaI I 

2 JUL 2009 

L_ruwa!h__ti Bench 
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- 

oA:Guwahat1 NO.AN/IC/727/PrCm/SupVr dt.28.5.O: 

tJNJJERTAKIQ 

/ 	
e accepting the higher pay under ACP scheme, 

give..m7 unqualified acceptance for regular promotion 

flce of Vacancy subsequently. In case I refuse to 

post on regular promotion. subsequefltlY I wil 

• • subect to normal debarment for regular promotion as prescribed 

•
_iflpara 1O.of condition for grant of benefit under ACP schme in 

AneXI of D0Vr5 memo dt.9J819 9 . 

Signature - 

Name - 

Designation - 

A/C 110. - 

Countersi2ned  

La A0 . . . . . . . . . 

A.O. 

centra' 1dm nstrath?O 
TñUfl 3  . 

2 JUL 2009 

% U wahatiBenCh 
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*I dt7.3.62:wherejn it 
Id be availab].e only 
rin the ,above examination 
Lioned intheWPTa •. 

appear 1flthèabo*e said 
rgrant of'.second 
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'2 A ,vwjt-5?j/ / 

/ 
7 	 BYsPEEDpo;T/ 

/ 
tr 	 . 	tJnnediate 

hIflOI%Cc0ut 	 No ANIX/11051/A(p 
Ofi ice oft'ie (ADA, 

1 999 Wt st oc.c-V.jL 	m K.Pura ( •1 	

- 	 NCN Delhi .:67 

Da:ed :- 1 September'99 

'j 

The CDA (c k9 
N_]ALt 

2 JUL 2009 

'uvahati 8ench 

sub:- The assured career progression scl'emc f r the eituaL Govt. Civi(i;io 
Einptoyees. 

The V111 C.P.C. in its repon made ce;dn recouendtjous relating tc ass;iin 

/1 	arcer 	p'ogrcssion (ACP) echeme for CntcaI (ovt. C viliBn EmpIoes in 

Ministries/J)epartments. The said scheme hai r.ow l'ecri ac';eptd by Ihe G;)t. vi..h 
certain 1 uo(Iif1itiOn vide the Go. of Iiidi N t.lir'. of 'ersonu l, P.iblic (Jri'vnce. and 

peniou (Uentt. of Personnel & Tr. ) O.M. to. 350 4/1/97- su-(D) dtcd 9 h  Aii.i 

99 (Copy enclosed). 

fcrthres Qftlie ACP schewN 

2. 	Ur;ad details of the ACP scheme havo been I iven in the dbovc mentioucu OM 

datcd ().8.99. iloweveç the salient feature5 r U the s heuie a i also the flatainctctr' be 
')IP,crvc.(I 	r its impleinentatibn in the Dcpax t nic flt at as ui( er:• 

(1) 	TI e financial benefits under the ACP s hem will-be grwited how the dift f 

cemplefton of the eligibility period pr'scribcd under the scheme or trw: the 

dntc olissuc ofthc.se instnicion i.e. 9-8 .1999 wldcl ever is later 

(ii) 	•L.vo financial up-grdatJons under 1.1 c ACP ;liaIl bc avdtlable Lo rc up 9' C. 

;ti.d 'D' employees, ii no :cgular J'rornou)ns have bten av tiled wirl-Ig ifii 

1)' 4:.SCrtbcd iieriuds iii Uic 	c1e, on coiiiii etiuli 0 	1 	•?ears IiI 	::l 

h . 



p 

G
O 

-I 

F 3CrViCC respectively. The first finaiiciil up.gradation ti;der the 

 allowed after 12 years of regular strvice aid secoiid u-gradit4t[le

ofegular service from tJc date o first 11 aricial up-trIimsu'jcci 

lf11lment of prescribed conditions. The C? scheme does not cve

tirouo & .e. IDASotTicers in the Deptt ii terms ofpara 2.1 ofDOPrs OM 

dated --99. 

hi ' case the (irst up-gradation gets posiponcil on acc ount of einloycc not. leund 

• 	lit or du• to departmental proceedings ctc, , iii, san c woild have con:cquciuial 

cllct 09 the second up-gradtuion and I ic sam 	oul'J ao get deteji ed 

accordingly. 	
0 

(iv 	leiular service for the purposc of ACP ct.erne is intcrpret.d to innn Ihe 

eligibility service counted for regular promot on in (errt of rcle"ant 

'r! / 
servicthecitment rules. Fuher the rcgul scice for the gant of oeict 

under this scheme shall be counted from ti c ;radt in which ;in employee tvs 

- appoifltcd as dircct recruit. 

Two u.aticial tip-gradutions under the said i'cltetiii in the entu C kitAl 	r .• 

ctrrici u1 tn employees shall be couincd a! ai - tst ii gular pronn itiun ii;-fuilsii 

Ir'sItti promotion (granted in tcrnr s of Mr"l. of Ft i Depti. of ixpdr. OM No. 

lO/l/l-1 t1188 dated 13 0'  Scp9 I) and list tr4ck 1 iomotiiins ;ivailcu thrcughi 

Ii wiled ilcpartrncntul cotnpctitivc examiner oiis, Fr UI the grridc: in which the 

emipk'ycc was nppointcd as dizcct i ccrui. incily, fwo flnancrt tlp.t u rBllU( 01)5 

a.'e assu; cd in the Govt. scrvice carrier under the tthcmc. If ar; employee has 

l'a'y ;ut one promotion, In-/she will 	rni'y Rn si.coi'd tinn.icial up 

gradatio'i only on completion ot' 24 yca s of R Bular srvC. In c;tf;c an 

e*nph'vcc has conipktcd 24 'cars of regul ii scrvi :e withut iny pr.m0tin15. 

('vu hiuuimn;iul up-jrudution will be givcn es ncr pniViSiOui3 C',-id(flhIIetl i! 	)Il1I 

4,5 I ;ind IS of Armnexure I of abo C mncutio:uc I ON dated '1-8 0''.  In case t' 

proillotions have already been recci vcd 1 y an c iupiu ye , ri benefit u idci 

shicnuc ';hall accnic to hinu'hcr. 

Central 	jeTdbUna 

JUL 

___ 	 / 	4nrh 

0 
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ill -r,t,-, 	 - JIL Th IThrr - r1 liii - 

/_1110110t4 U distilictf'orn tlnaflcJaup ,radatjon urder 

to be grallic(I aftcr due sreeiung biregulor 

Th i'itrod ictioi fthc ACP scliyeiue. 
mud (regulr) P'Onlotio.aL avenuc p 

	

 
Frial p1Ootjonn 	fo Pnmot'ons from nc grade to h e  

xtai orders i.e.al lalY3is of ACJ1,s fo last 3 yari in respect of 
euiployces and ACRs fbr iat five fears i res eet of (pfY .iipioyees, 

their lnterity, seniority cumn (itt esi in ase of G '[)' Clt'pIyt en th.cipJtiiay/ penalty 	nr,'•p,l;i.. 	-:: • 	 - 

io of CC:;(ccA) Ruie 
1965 etc 'o assess their fitliess or 

OthCWISC as ob cmvcd t y a )t'C, shall 

/ 	
entjrcd t r i ant of' liituiij 	Up-SI milit iu nit let the C1' sd ieu. 

(viii) 'Tli flnaliejal 	ada9o :1  under the said s Iije s1all be given to t e lie t 
IiiItr ;majc in acCrdazice with the CXistjIl(.rC1l 	

in a cauie/catco,y 
post without creating any new post for the p irç-ose is laid ttowr 

in para -1 and Alinexure U to OM dated 9-8-19)9 

tjIi.iii 
ial up •gradatiou under the schcm( si all I e purely p'c:;o:ial to (e 

Ctt1I'.I)Ce LOI IIC Stated PtJoscs and rCstflc(li, 	of / tCP set clwt for float ci.l lfl(l othcr L.cuc(j 	
shall have no rcievajice to i,s Senjc 

'LiLy po ;itioit, iithiie vi I uttIIfluc to hokl the old designati on 
 and thu the arne will oct UfliOufl( t) 

	

icte.ti/fw lotial PfOlnotior of the employee 
	Fher sh4Il be. ri additiuiii 

inaitcial U:-grada(jon for the senir emplo 'ec• on 

t 	 (lie gr'un-J that juiao npoy 	
it the &ade has ot higher pay scatc uitdcr the AC! ScIt tite (Pati 6. 

'& of At:tiexurl to OM dated 	-99 I Clef) 

'rVilLIgi otde::c,st1 shall ilot apply to the \( 1' sc teme itt ftr,ii:, ('I pita t 

I iiid t ili- i(l' SClcctie, (lie -pay clan empli y e, 
oi iIp-gi;tdai,.,ti sit ui •'e 

j titider the pr0vis10115 of FR--:2(I) a (1) sr bject to 	 i1 nit liuiii i;tl liehi 1)1 
R: 100/- as per DOP F OM No. 1/61 7, Pay- dt 5/7,1 9" ;Is reteti i.'d 	

\ ; iii 	 II i\n:icxiiri 	t I, 	(A .1.,.-, 
ui&uu 'i--y 	iie I na:icjaj beii:iit all,s 	T: 	

' 
------- 

"V 

L 	- 	 'TTT7T'J! 
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final and no pay flxa'iofl benefit hatl accrue t 

	

p 	
oIiOfl agaiflt a funcvonal po a in the hightr gra'le. 

ier.pay scale under the AC? ;cheme shall be conditio 	,t tact 

while accepting the aicl benefit, shntl liii d4'BiC t have 

IHÜI)cr uni1uatif'i 	
CuptaflCe f()l rcgula piOiflCUO" 

Ufl OCCtII1CI1C if 

subscqUettlY. In case hc1h iuSC3,t0 accept the icgutLlr ploU oio', 

ciitail forfeiture of the 	nod of debr cntl0 jds tim quaify 

BUrt! 	for the et fi 	cI1upizthtb0 l nc 
)IdftflCC with the provisbils  

a0 of AnneXUICI to OM Dtted 9I8I9 cefcii d to above 

• '.?. 	

• 

1,• ! 	 S  
ThL rgu1ar sete clan employee In sIer pCVtOUS orgaIsat1Ofl vhre ti 

sh: as declared surplus, shall be Unti4 alone with hitfhet regular ser' 1iC rt 

iheDeparnent for 
the puoSC of flnan:iat up. adadcfl under the schi:me Ui 

trniS ol'Para 14 ucAnncUCtl to DOPTS OM918I9c. 

'•' 	"
has become operatio lat w.c 1. 9/BIc') is.. date o1 iSUC ol 

• 	1)1 )%')' OM inentiOflt above. 

	

I Ii t up analys1 ofthc rccnJitlflellt rules 1'cztal wig to GIe p U 	
(s anti t) 

in the1dep1flCnt and Uie mode o  rc (31cnt reveal that th 	onetlt oh 

ire ,\Cl' Scheme will accrue to the following grids Ufl er the toltowtflB goupS • 

di Otiice 	
In as 

lit 

I m 	
oft irect re :ruil.TlCflt. 

V, ~ cnio r At '.11 1'0 
'7 dcc r'mCfl and - whi did not rccC"- 

A1  -- 
ptcInI)ttOfl in the sStCCnOn grt.dc 

S. 	 •. 	 . 	

L 

ilIf:%rl,) nkIl ntat 	,\ssistaflt (if any) 	
In t:aSC of :ircct IecrUI(lUCt 

reCe 

	

JUL
S. 	

. 

:1 
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- 

The insitu pronotion w,rl.• Got. i)f 

1ndi e ;,MmfhSt1Y of Finance. Dtypiffitakt.: 

uf EpenJiturc i)M No. IU (L)E 111i 8  

dutcd I 3/'/9 I mu been 8\vCv in respect .01 

orne of the muginalli ttocd 	adcs. 

uitmo wlU Ifilvo 	bu k pt In 

km 1ur).g the ACP Sceine. 

•' i 	. 	 in case, i Gp ' ) C911ployec got is/her 

I; 	 1.iiIr 	 . 	 promotion first (C Daltry s g:de and then 

r as 	Petu 	 to Record Cserk,le/she v ill nut be eiibk 

)'I ' s 'itIKr OeraLor 	 br any financial up-grat atun So lar iS 

is •t t'ioi directly rccruitcd Dafli) 	DAD is ( oi:ccsm:d the sc:heisi of 'iii situ 
............... 

pronlotiolts ntros luced w e f i 4-91 LUULCI 

the abovs refer ed OM shalL ceast to bc 

uperave wu.f. 0-08-99 

•• • ••••••••••••• • • •Irni!MoIiimittcc 

t\ itti a 5icw to implement the ACP Scheme in the depart nert it ha been 

uciaztmcuLaL screening comnuttec ma ' be costtuic•1 at your ensi Ic 
- 

ut 1 )rcLs5Lng the cascs in rcspict of v inous ,ioups )f unployccs ai 

snuts ul it pi a 	above, for grant of financial UI gritdau 'ii as pi ovis.Ld icr in 

lit • 	lilt 	t 	olilpusulon of the scrccoi g cown ill c sh ill be U o s iuic as hat of 

isie I I ( prt..t ot s.d wdcr the rclLvant 	recruttncs 1/Set vice Rulet Icr ncguia 

— e. sun in i on in ihr it her grade. The screening cc ininiUc, so 	nsiitutcd, will conside 

(lit: va . that Ii;ivs: :ilrcady been matured or 1:i.ld be inaluti lg upto 31" Marct 7 00 

nii 	r it stihen' lit; undcr tlic elieriie. 

;tI.. 	'ccii tiecided with reference to Fa..i a ,.3 a isl 6.4 of LI.:)a1LsncIuI o 

it'' i .. . t d Ii ;ti.si sig ()Isvt di 9I8I99 iivat 	contrul er; ma also c )flSI i :utc h igex 
•' 

. . 	i 	•• . mitiit n 	tot 	mnootIi implementation of time i\CP s :huiitc i 1 11w I1CI)af n.iit 

u i 	mum 	u IIIIHIILs. iiliv IflcLt (vtc 	iii i I'inai ciii ye U prelciab 	Iii (hL his 

$ u iii 	11t1 ittly I or advanLe prou_c ,in of U '.. asks Case' mist us i u slu( i 

11111 ' 	( P ) *11 a particular financial 	 1 of lcnel'ts uner (fit 

: 	

-. ---.------ 
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LWU btakcii up for ojideaUOfl by L*escrc iiing curnintUte eeUis 

!1 liNt wk ot ian of the previoUS flflaflCI1Je3I 	Simi aILy the 

iiitt' •( Lllce! ing Inthe fist, eek ofiuly ofany Iinancu I yearsha 	•..i.esc tttetse 
w  

Ui t 
yk1 Le naLunng dunng the second half (O;t to March) cfttti same tTharcuil 

: 	 :• 	
:• 	

•: 	 • 	 — 	 . 	

a. 

.(' 	 , 	 . 	 V • 	 • 	 . 

r ' 	• 
.-..- 	 . 

. 	 !,• 	 .• 	 , i' 	 . 	 . 	 .. 	 . . 	

V 

4 	II 	u ..cning commltee wtU suutzmSe ihtt relt vant s ivi' record /tC1 

' 	 ,tus disupliltary/PeflaltY, proceedings, if any, tc nui utely tc ass' s the Lime' s or 

viC olar emptcyee for grant of financial up- gr.idati 'n. 

cial 
( 

	

: 	 ______ 
) fy ) 	the basic parameter of tho ACP ScIicno is to ensure 	____ 

irnc1uuons in tho entire service cajecr, scruning ominittec vill C1SUIU witi 

ii iinc to the individuuts service book etc. r gnxdinj the eligibitilY of Twc'Ciiii 

-. 	.1 . 	- itici ii up ginduttons or otherwise with refererce to prornotion(s) already lecnivU' 

• UII titii:; noted In his/her service book. in ':aso oni promcLioi has bccn d'AilC(' 

. ,. • 
;, 	 • th individual wilt be entitled for oniy one mote financial up.gritdatto o" 

• 	 •. 	 ,. 

I 	 ¶ 	 ) 
iipltion of 21 years of service 

• 	• 	 . 	 . 	• • 	A hi' •ichicrne Is rcquircd t be intro.ucd I!nmcdlacly. Contiohters hIUlf 

ciccning comgnitIuS complete tictr wo k by 
30th 	ptCiflt)U '9 rhi'3 

1 mph Lu dtt ub of the cmployces who ha e I. cen re' oinmendcc br tinauE 1 u 

i nhtt'ii vltI; in the paraznetcrs of ACP Schcm ty th screening • omnittec will %'c 

SI   nictd t. I e I-tQrs o ffi c 	c th Octobe!2. ii he p oforma eri,osed t't Atirexuic 

The içurnmcndations made by the screcnin t;omniiucc bfbr their transinisskri 

t 	i 	I IQi uh c, ate required to be put up to the hief C ntrollers/ initrolters for tilt  it 

	

I io cases ofi-lindi OfTicers and Sr ,uihitori shall 	r ( /j'4-) Scctii 'i 

d 1\N- I 	Lt1Ufl respectively, which deal v itli the promo ions ot th  tesi cUt it 

n - 	 I  1(JL 	I tic c ics iii respect of the other grath , Rcc rd Ckr au't all the grad c 1)1 

• 	iip i) idiitied in pam 3 above shall be set•t to A 	Sictk'i which deat w.tIi 

	

I 	• 

I unu'iuoi-:. ti' those grades. A.N-II, AN.X1 	d A;-)U: Sctios vdt put up 01, cases 

	

I 	—4- • d ii utu.'
cons •tutcd ii I upprovat by the screening commiti si.. 	 Lis offict 

- 

\ uiutucatt- svitl be endorsd by the c t rl cnin comnutU at th 	id t ht. 

•itii Miii 	\ that the serviCe bocikACRs ho ;ster have 5cei exairirid hy h 



r 

li.. 

I. 

: .. 

. 	
that 	facts relevant to the Ii iancial upgradati.i, a.. 

Ijeui, have been omittc . It will -also be ccrtifiei that no cat.t of  
111. 

	J. 
,7e'qi that grade hi been icit. 

e . 
I':,01111701lers are aware a in situ promotion ';cher ic was introduced b tFe 

WhIdlinkia \lniistry oflinance, Dcpaximent of Ependiftre OM No I0(t)f}.1IJ18 

1,tt 1 i-"-1 as circulated undqr our lcttu No. ANIXIII1 1409IG: C&D dacci lS'. 

'ut '2 'arious.employees falling in Op 'Cl & ")' incur Dep.utoint have be:n 

13, 

.. 	4%.,. 

...I.:iw;i1upFo!n.otion. As this promotion will hac iobe taken into accoufli for t.e 
- .. 	 ...----.  

iiuri 	ql nniIcrnczaanon of the ACI' Scheme, the screen ng commit'.c c must ensrt 
! 	

'.:. •.- '. - 	 5' 

Mlai.- any suLh in situ promoticn has betn granted, the ame his bc_n taken in lu 

tl 	

t' thi m 	 I  

j, I,ma please be accorded "Top Pnonty" and the scieciling coflirnitt( 0 5 

duly ui.c 1,tcd by the Chief Controller/Cant olcr n usE tea' 11 thc Uca'Jqiiar is 

"tfl ct b du datc, as mentioned above 

1'LLnowlcdge receipt vw  

" 5 

S 
S. 

,, , 	 .• 	

., 	 Dy CODA AN) 
"V 

HJ i."c.CGDA.AN ), ... 	 For similar action in respect ofGtthlp 'B', 'C" & 

	

-,char.c A4-IV 	 'I)' employees serving in the HOis alice 

;1-1 1htt 

 

it 	 So far as th cases It fH.Os are conccnicd. 

	

11'AN1.11 Svt.;tion. 	 So far as :ic casts of RCs °id the gcoLp 1)' 
eniployces ire coni eincd, as itu:ntUlcil in pn 

)yCCDA(\H) 

. 	: 

I 	i2 JUL  2009 

II 

	 IL 
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 1 4--!-.2001.  
I 	co 	o 	the 	U.ovt.of 	.ttuj .tin .tf)j 	try 	oi d 

POfl8iOfls(p at. tment of 
'r onne1 ,PUb1JC 

/1197 	P.qfr 	. 	- 
uitj 9-8-99 	,the 	io1lo.-i 	Group 'c' Senior 	

Whose  names ;jro ShoW.1 bolow 	nc 	drawing '10 '5°oo—iso—0000_ 
dnd the 

Of 	hotji 	Lh(., 	0f,j0 	ol: 	u A.c(,\&) 
Sec 	inacjQi' 

'gha1t1ya 	ULC DSJ)i1lo(g 	hd 	 ci 
upc3rdot1o 1 1 

,?55oo-175_9000/_ 
tii. ti,C hi(Jhcr sc10 	of under asur 

th(e clte of 	their 
ctrrrp;.og 	 ChoInewjt1 colt) 	tit) 

oned 	giJn 	thej 
of 	2 11yuu- o 	rog(1r. serv.  

the 	'fici & lsignatjo I - - - - 	- - - - 
w Ofticu to 	hich 	ffocti0 date 

StjSu1era 
tch, d 	 of .  ACps •  

Acctt 0 0/a thc' 	 13- 	3-2 00' i 

Smtj ',sabjt 	(Chakraborty) 

llogh 	?LLC.SldIlong 

S2-.4\CCLt 
- 	1)0 

3. 	.'Shj'Afladi 
Shankarthoudhur 

21-10_2000 

Srbtt. 	
. 

O/o 	Li 	.;(.'&i) 	16-10-7000 
•sm, Qlw,1)I:j. 

AnUU(I(I)ULLU)OLDL • 	
L V . 

5 	Srnj Nirt 	 - 

	

-- 	.. 	- 

	

6, v.- up 	 DLLa 3 	\ct 	- 110 - 
	 24-112OO 

	

2. The runL of fiancial 
benefit.; .Li ;u1Jje.L 	iio fol ow.incj 

conditions.

(I) The ACP Schemc Onvisug's nrely 	
in tn hiqhej-  poy 

Scolo/gr 	of financial benfjt 	(thIr)u:ij EJ.fll)('j:j ljirf. L.toii) only to the (ovts.t concerned on
! 	j 'nJ threforenuith r amount to 	
a , ronct 	noi • wquld requii creatjo0 o new po s t3  

	

Tlic i"L'onc!.i be,,Qfits 
under .\CP Sci;' 	sialj b 	r:jLd from the ;I i .' 	Co p1 	Jn of 	e1ijIh ili'.y i)oriod 

	

ndor the ICJ -R 	or froni the da : 	f 	 tiu oov of 1nd13 

	

0•i4 da to d 9 :9 	
is latjr. 

(Iii) 	. 	•. 	 ttpir . d.:ttio , s u. 	r 	.'Cp  Q n t 	 ci-i: 	n 1 	I.iic r 	(y 	;' i,' 	CL,jcc 	 •'::; 	
o 

 !bal] ):'e cou;i L( against rc . :: 	)Li.n 	 In iit: ' 	 L flLC)tiIOtj(1 

	

kcls 
I 	) 	•t'..tI.j 	,i:;j 	.• 	' 	Li 	•:,t 	,'i, 	lII 	W.'t 

UgrnL
PpOL()L' 	' 	•1 	J.(j 	r..'L- 1t . 	';'.. 	t. : 	II 	•- 	• 	t 	t'i• 	f i.Ill'ij.,'i 

:l.: 	1:1 	 I. 	•p 	.. 	,, 	• 	• 	. 	•. 	, ;..j 	hi 	IRD- 
ruçJtLJ..:1

(j i. - (12 .itgj 24 yuaj) i't 	y . 	L-. •t)i('¼ 	'Lj U,l h03 got one rccju1 	•r.N Ljn,L ,  tit1 	 f' for the •' 	'second 	 Upr -adation only n CoJu'].ut:j,i of 2'I years of regular service Und- 	
ACP SchjnU I;) case two prior promotion on regular basis ha 	

hoen recoivQ -1 by iii CDlOyo(- ,fl be- " 1 nofjt under thq \P Schrn thuji occi uc to hun 

I c ntr,Adrnjni$fra 	 / 
/ 	 - --•----------- •------- _________________ 

2 	JiJL.2O1J 	
. 	.• 	 • 

/ r4 

inu 
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F! Y PL-Irlojs 

15ChOItIO  sholl b(! CourItUI frcnn u 	Jrat, PPoi:ito 	s 	(14 
luet - 	 i.çg 

Of nornii prr.otIo, flOrIIIS
( ' ncji fl1rk, 11) L1 	) uroup'D Botc)for grQn of f1nancii uj)gr: : 
	

of 
ios 

 
as ro ontrut0d to Lne 	

hw' with the 

	

lbn of olU 	
uj'rj.! :j41 	•s for tho a e. ted j' rj):(fl I 1 1 i": 	L ..)i of 

	

Bchomo fo fintj1 
Ufl(j (uz,i In tLh 	Liun)J:tL,; 	

bj1 
Of 	

OV• ')CCogru,)(j.1 L 	, 	
Lc) only 

ny 	rovjl 	rLi1;t.(,(I 	.' 	
I .. i tue; 

to crthflofll 	
I I 	L, 	,' 	• all bQ °urod for grgl o 	

un u-ACP Scheri., inj1 Upgrodej0 
UI1JUL- 	

Schi, :;1ll b givj L3 

• 	 no 	hig; 	grdu j 	CCQ(J.WCC with 	
OXIStICJ hirrczy of Pts wiL;, 	

£:)r th 
- Thu financj1 upgr 	i.,, ui.j- Lft ,cp CbeJQ sholl be pur 

	

porso1 to th0 	 a,j 	ai hv ilQ reiavÜflCQ t his 
•:': '°fliority po3itj 	

such, thru shall b 120 
3ddjtjuj financj3i 

• 

	

	
vpgradt0 

£ Dr th 
Senjr cr;Plyee 1I 

Li yrurj that the junior Scheme 
C1Oy00 n the grade hn got hiq;i. 	un1or the 'CP 
(viii) on upgr atjj ufld 	tJ1- •\' Schcj.0, 'f an entP1oyu 

shah be 	und 	the r3v! j s o F.:2 (.:) (a) (I) SUbjt 

• •'. to a zn1 	
finncjai buflofj1 oE i.ioo/_ as I)er 

th 	partrnont 
of personnel an troinig 0ff1c0 

HOIflranjutn lJO.i/6/g70 1 5-7-?9 The finincj.11 bu.1ufL ''1 iw 	
L,i, •cp Lcho1110 nJj 

be finj and no pay 
L (Otjon befl.,L tt 	.1C0j 	 Lj. OL: 

hightjr, yrado, 
rcular prQfltj,)fl 	

po Lincj a(j.1 	
a func:t It..gn pent in Lbu 

(ix) 	of 1
r Pey Ca1O und- 1110 •Cp 	nhaj be con_ 

d1tj0,1 to the 	
t that an Ufttl)loyeu wlijj accp 

tn; t.ho a .tcl 

bQllCJflL ,nhall be 	
to hvo 	

1quahjf1.I 
r 	

Prornotl.Dfl on occurr YiVL lii u1 
f or ugu 	

onc0 of VQco:lcy :3UbSUtIU... 	Ii 

CQSQ ho refuses 
to accp the highe 	

n ru(JIllar Subsoquefl0 shah be subject t 
normal debQrjno, 

promotion 	
prescribed in the UUflural 

iflstrucLj).1 in th:'.s ro- 
gnr, Howo.r 	

and When he QCC)LS thu. royu 	
proli,ot131 th1 

after he shah 	 uljqj0 for 
th SeCond Upgra(j01 und 

the 	
Schema Only ufter he 

compiut0s th0 ruquj 	
oligibilj servico/perid under the ,cp Sc1101 in that higlr gra0 to tha Conditiofl that the prj;)d 
	

Whicim he w 	 d dobOJr 	for 

regu 	
[)rom1Jtj.)fl shajj 

not count for lll 	urp )e. 
thej i1aco 	iz th0

SC.J1O oT pay 
u1er the i\CP Scim 

• tuy 
are requ0 to uxurcjsu OPtIOn If 

Ony 	.rrns of F.f.22 

() (a)( 	WIthin flu 1fl)n 	fr:1 limo 	)f isu 	f order, 

cA .  

Sr. 

• 	 3f#j 
j 

2 JUL  2t1I9 	

J 4- 

uwahaU Bench 

tan t G•: 1ler 	(i(Thmg)) 
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£t1 )LILj); 	n1 iItJuJs.ILy tcL1 ,n py. 	 - 	 -, 

I Oirucor of .\udi, A. F.I(.I I.Wly,H1j(j1.)fl, Cuwthicj_11. 

OfLicu  AO(Admnl 3longwitti 15 	Ibjda, 	3u1to1i, Guw3htj, 29 1 	
QpIUS 4\ copy of thu 

iniy please be hQfldcd over 
so Sr.Accountlntjs of 

hiti Off icc as shown jr,the 

Tho private Socrutury tj the A.;(.&) i•l 	alay 	Lcj1 'nj. 

Is 	• 	 ' '10 £'tunD to the 	r. LJ.\Q( •dt) • :h.I .1 

'. 	
• 	.ALQ(LOCd1). 

• .. The 	O/cn ide r Ia 1 cu 11 (1c, i 

3. The O/stt-2 (.11) 	ctI ( ' a1onwith 5 

9. Thu gradtin list Group,pay IXatIOa nd Srv.jcu 3o)k Cr up, 

Budjot Group )f stt-I(I) oction, 

10 OfEJ.o o rdar 13ook, 

p3rns C 	rtcic .if SilI.inj 	i..L 	n1y. 

Wotico B..xirds. 

Jti)1iI;LI t 	).L 1; .iji.. 

74 WRT 
Centri Mrninstrtve T$buna 

I 
H 	• 2 JUL 2009 

3uwahati Bench 
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.-, 	 . 

am .  • 	 ________ 

CEN'IRAL ADMINIS'FRATIVE 11I8UNAL 
G(AATI ENdli: 

• •O*iginal Application No.0 1 of 2004 

Dá1eof Order :This, the 20th May, 2009 

ioN'BLE ML-M.R MQHAN.. , .. EcHAWM 

IION'Bl.Z.MR. X. D. DAYAI,.MEMBER (AD)WISTRATWE) 

Shri Pulak Kr. Biswas 
0/0- Local Audit Officer (LAO) 
AIR Force, Shlloti& 

Shri Hiiwidri Bhattacharjee 
0/0-The PAO(ORS) 
ARgiflienta1 Centre 	- 
rvigaIaya, uiiong- 7 

1 

RahinR Kharflttai 	 • 
0/0- The PAO (ORS) 	,f f 	JUt. 2O9 
58G1C 
Mcghalaya, Shiflong- 7. 

.4. 	Smti Utpala Pramanik . 
c 	 \ 	 o/o-ThePAO(ORS) 
0 	 H 	580rC 

-., 	 Megbalaya,Sh1110fl07. 
• / 

Mrs. Sanghsm m Das Chondhuiy - 	
'O/o-ThCCDA-  
udayan Vihar, NØingi 

iwrabi, PIN- 781026. 

Mi's. Anita Das 
- 	O/o- ThePAO 

58 GTC 
tvegháya, Shullong- 7. 

7 MrS.MayaSCU 
O/o-ThCALAO 

• 	Supply Depot, Sikthar. -. 

-• 	
(All are working as Senior Auditors in. their respective 

places shown bovc, under the Defence Accoulds 
I)cpartflleflt) .,....App&ants 

Advocatcs: M-Chanda,S. Nath•S.N.-Ch5k18b01Y and .Choudh1*1) 

11 
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-Versus- 

•TheUnionoflndia 
Represented by .theSeàretsry 
to the QcyyrnfliCnt of India 
Mlnistiy of Defence 
New Delhi. 

The Controller General 
Defence Accounts 
West Bloàk-V 
R.K.Purafll 
New Delhi. 

q  
ft1 LIL 

% 

" cuwa/' 

The Controller  of Defence AcooifltS 

AIR Force, 107 
Raipur Road 
Debradun. 

The Controller o( Defence Accounts 
Udayen Vihar 
Nalengi, Guwabati 
PIN- 781026. 

'P',r Director (Establhmeflt) 
Dpt of Personal arid Trthning 
Govt of India 
Ministry of Personal 
Public (}rIevanCCs and Pensions 
New Delhi. 

..... Respondents 

(By Advocate: Mr. M.U. Abmed, Addi. CGSq 

iwwi 

Heard Mr.M.Chaflla learned counsel appearing for the Applicant 

and MrM.U.Ahmed, learneid Addi. standing Counsel for the Government 

of India. 

) 
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0 
TheApplicantsJoinedSeMce as, Auditor by direct recruitment and 

were promoted as Senior Auditors. 

2. 	Mr. M. Chanda, learned counsel for the Applicants, after some 

presentation of arguments on behalf of their case 1  submitted that the 

relief claimed may be confined to the benefit of clarification under serial 
I *t4i 3j: 

(xix) of the main features of the Assured Career Progression Scbeme ) Centra' 

annexed at page 29 of the O.A. which reads as under:- 	 / 	1 '. n ,nnr. £ 	"LUU. 
,/ 	rnin/51\  

TM(xlx) In cases where employees have 	L 	Uwaati BncI 

already completed 24 years of regular 
service with or without a promotion, 
second financial upgradatlofl under the 
Scheme shall be granted directly." 

3 	The counsel for the Applicant has drawn our attention to Para 4.5. 

of the 	where the date of completion of 24 years of regular service. 

has been mentoned in respect of thu 7(s7en) Applicants. it is pointed 

out that all Applicants, except the Applicant No.2 )  have completed 24 

years of regular service before 09.08.1999 the date of Introduction of 

Assured Career Progression Schem, and as such under this clarification 

they are to be given 2n 6  ACP benefits directly without reference to the 

promotional norms. 

4. 	Therefore, the Applicants 1 and 3 to 7. would be satisfied If the 

Respondents are asked to consider grant of the second AP on 

completion of 24 years of service to them accordingly. In respect of 

Applicant' No.2, it Is prayed that liberty may be granted to approach the 

Respondents by a representation for appropriate relief in accordance 
'1 

with &e law. The learned counsel for the RespondeMs submits that the 

Scheme/Rules would have to be looked Into In the context of the claim 

laid: on behalf of the Applicants regarding applicability of the clarification 

®r  
4 
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to their case as projected by, thes teamed counsel for the Applicants. If 

the Courts directs the Respondents would consider such prayer and take 

a decision In the matter within a reasonable period of time. 

5. 	Let, the Respondents therefore, consider the prayer of the 

Applicants as noted above and pass appropriate orders within a period of 

three months. Liberty is granted to Applicant No.2 to prefer a 

representation within a period of one month which sh2ll be considered 

and the Applicant Informed of decision taken within two months 

thereafter. O.A. disposed of. No costs. 

M.R.Mohanty 
Vice-Chairman. 

I ., 	

•,;? 	

Sd/- 
N.D.Dayal 

J Member(' 
\' 	••_ 	/ 

LM 

ra Mmn!stT41v Ti4bufl 

2 uJL 2009 

TuMwTahati Bench . 

TRUE CO 

Sect,n Orficer 	ucJp) 
entraI Admiriisratjve rribun 

Guwtlhffli fiencn 
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